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The Lok Sabha met at Eleven of the Colck
[MR. SPEAKER in the Chair}
ORAL ANSWERS TO QUESTIONS
[English)
Measures to Curb Economic Crimes

*21.  SHRI RAMASHRAY PRASAD
SINGH : Willthe Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the Union Government are
contemplating to bring forward legislation to
make radical changes inthe Companies Act,
1956 and the Foreign Exchange Regulation
Act, 1973 for curbing economic crimes; and

(b) if so, the details thereof?

- THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). It has
been decided to introduce a Billin the Parlia-
ment to recodify the Companies Act,
}956.The general approach of Government
In making changes in Company Law is to
Provide for investor proteciicn, rationalisa-
tion and streamlining of the provisions of the

Act and for better rhanagemem of compa-
nies.

Minister of Finance have informed that
a review of the Foreign Exchange Regula-
tion Act, 1973 is under consideration of the
Government.

[Translation]

SHRI RAMASHRAY PRASAD SINGH:
Mr. Speaker, Sir, since the Directorate of
Inspection conducts inspection of the ac-
counts of less than three per cent of the
companies, | would like to know from the
Government whether it proposes to form a
panel of reputed Chartered Accountants,
and conduct the inspection of the accounts
of these companies? Secondly, | would like
to know whether the Government is bringing
forward any amendment by which the loans
granted by various financial institutions and
the Government could be converted into
equity shares? Thirdly, | would like to know
whether the Government would like to dis-
close various heads of expenditure of the
industrialists who make production? | raise
these three questions under the Companies
Act.

[English]

SHRI RANGARAJAN KUMARAMAN-
GALAM: Let me first bring to the notice of the
House thatthe question really deals with two
critical points. One is for curbing of eco-
nomic crimes what are the radical changes
thatthe Government proposes to bringinthe
Companies Act and the Foreign Exchange
Regulation Act.

The question tiie hon. Member has
asked, infact, goesintoihia ci:¢-stionwhether
it is an economic crime, as what ha is rafar-
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ring to, or not. | am sorry to say, that | will not
really put it in the scope of economic crime
even if one goes to the larger definition of
white collar crime, the question of disclo-
sure, as to how much investment has been
made and how much loan has not been paid
and so on. But still, | would like to inform the
hon. Member that though it may not be within
the scope of the question, today the ac-
counts are being audited by independent
statutory auditors and it is in accordance with
certain accounting standards. These audited
accounts are sent to shareholders every
year. We have also further now taken steps
and notified that in the prospectus that is
given for the purpose when issuance of
shares takes place, the disclosure about
pending legislations in the matter of eco-
nomic offences has also to be made by
companies, sothat any person whoisinvest-
ing in a company would know whether that
company has in any manner violated the
law.

[Translation)

SHRI RAMASHRAY PRASAD SINGH:
Mr. Speaker, Sir, the Government of India
suffers a loss of about Rs. 30,000 crore
annually on account of Hawala market. How
does the Government propose to check it?
The Government says that it is considering
it. When the Government cannot check the
outflow of money from the country to other
countries through legislation, by which law it
can check inflow of money from foreign
countries to this country. Will the Govern-
ment move any such amendment?In 1990 a
U.N. conference (on multi-national compa-
nies) was held in Delhi in which a report on
multi-national companies was presented. At
that time an agreement had been signed.
Now foreign exchange is being embezzled
in violation of the said agreement. Is the
Government proposing to make any law to
check it? Agreements are signed time and
again about technology. Will the Govern-
ment enact any law so that foreign exchange
is not misused.

[English)

SHRI RANGARAJAN KUMARAMAN-
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GALAM: Sir, | must bring to your notice that
this question is in two parts, one dealing with
Companies Act, which comes under my
Department, and the other dealing with
FERA. The official has really looked into this.
Now fortunately the FinancesMinister is here.
With your permission, may | request him to
reply to this supplementary question?

- MR.SPEAKER: Thatis not proper. What

_is pertinent to you, you can reply.

SHRI RANGARAJAN KUMARAMAN-
GALAM: It does not pertain to me. | can only
mildly say, as per the information that is
available at my disposal, that the whole
foreign Exchange Regulation Act is under
review and definitely the matter of hawala
transaction is also paid attention to.

SHRI MANORANJAN BHAKTA: Mr.

Speaker, Sir, | would like to know from the,

hon. Minister, before deciding the amend-
ment to the Companies Law or the FERA
whether the Government has undertaken
any expert study on this issue. And if there is
any, then what are its recommendations and
also what are the recommendations the
Government is going to implement?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, with regard to the Companies
Act, | am happy to inform the hon. Member,
through you, Sir, that we have not only had
expert study on the Companies Act in total
but we have had workshops by Chartered
Accountants in the Chartered Accountants’
Institute, the company Secretaries’ Institute,
the Cost Accountants’ Institute. All of them
have had workshop, analysed the Compa-
nies Act, given their specific recommenda-
tions.

We have taken all those recommenda-
tions into consideration. The Department
has actually sat not only with them but also
with FICCI, ASSOCHM and | am sure it will
surprise many Members on the other side,
even the trade unions were consulted. It is
only after consulting all of them, we have
come to the stage where we are consolidal®
ing the re-codification of the Companie$
Law.
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With regard to the FERA.... (Interrup-
tions) '

SHRI MANORANJAN BHAKTA: At are
the salient recommendations?

SHRI RANGARAJAN KUMARAMAN-
GALAM: At the moment, it will be fair for me
to say that they have insisted and said that a
lot of unnecessary formalities which are
provided for in the Companies Act wouid be
removed. We would like to bring in a lot of
automisation in the matter of approvals. We
have also strengthened the investor protec-
tion. We are increasing the penalties with
regard to violations in a major way. Instead
of mere fines, we are also bringing in penal
provisions. These are generally the salient
features on which we are going. We are
definitely reducing the bulkiness of the
Act....(Interruptions)

SHRISOMNATH CHATTERJEE: Noth-
ing has been done. It is only on
paper...(Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: | would disagree with that . If you
want | can give you the figures, where thou-
sands of prosecutions have been
launched....(Interruptions)

MR. SPEAKER: Anyway , this is going
to come up for discussion later.

SHRI RANGARAJAN KUMARAMAN-
GALAM: This is definitely going to come up
for discussion when the Bill is moved.

With regard to Foreign Exchange Regu-
lation Act, the process of consulting experts
is on and we shall definitely consult experts.

Firing by Pakistanl Troops

SHRI UDAYSINGRAO
GAIKWAD:

SHRI BHAGWAN SHANKAR
RAWAT:

*23

! Will the Minister of DEFENCE be
© Pleased to state:
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(a) whether there has been continuous
provocation from Pakistani army recently
and many atime the Indian troops were fired
atalong Indo-Pak border in J & K, Rajasthan
and Punjab;

(b) whether meetings of the Area Com-
manders of both the countries were held to
ease the situation; and

(c) if so, the out-come thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHAN KUMAR): (a) There have been
severalinstances of unprovoked firing by the
Pakistani Army along the LOC in J & K. As
regards the International Border in Punjab,
Rajasthan and Gujarat, while there has been
no instance of Pak Army firing, Pak Rangers
resorted to fire on BSF positions on a num-
ber of occasions during the lastthree months
in a bid to push through extremists into India
through the Punjab border.

(b) and (c). There have been a number
of meetings between Indian and Pakistani
Commanders, at various levels, in J & K, in
September and October 1991. The Director
General Military Operations of both coun-
tries have also been maintaining telephonic
contact with each other. Consequently, since
the middle of October there has been some
decrease in the volume of fire exchanged
along most of the LOC.

SHRI UDAYSINGRAO GAIKWAD: It
has been admitted by the hon. Minister that
there have been several firing incidents on
the Indo-Pak border. | would like to know
from the hon. Minister that during the firing
while pushing the extremists into the Indian
border, how many persons have beenkilled,
how many have been injured and how many
have been arrested as on date.

MR. SPEAKER: Statistics can be sup-
plied 1o you in writing by the Minister.

SHRI UDAYSINGRAO GAIKWAD: It
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has also been admitted by hon. Minister that
officers from both the sides had several
meetings. Even after that, within few days,
there was again firing. What action has the
Government taken to prevent occurrence of
such incidents of firing?

SHRIS. KRISHAN KUMAR: There have
been a series of meetings between the Di-
rectors-General of Military Operation of both
the countries. India’s attempt has always
been to de-escalate the tensions resulting
from Pakistan’s firing across the border and
our responses to it. In October, 1991 there
was an agreement between the two Direc-
tors-General for de-escalation especially in
the use of heavier arms in the firing. There
has been some violations by Pakistan espe-
cially inthe Kargil sector after the agreement
between the Directors-General. Whenever
they violated, we had responded in equal
measure to repulse it. This is a continuous
process. And we are always ready to meet
any challenge from across the border while
at the same time trying to-escalate the ten-
sion on the border.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT:
In this connection | would like to know as to
why it was not discussed at the Ministers
level and at the level of Heads of the States.
Since the Pakistanis are indulging in such
provocating acts, |would like toknow whether
any talks have been held at the Defence
Ministers and Prime Ministers level. If there
is any proposalto have such talks, please let
us know so that such events do not recur.

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): Talks were held at the
Foreign Secretaries level in this regard and
it has been agreed that efforts wouldl be
made from both the sides not to create such
asituation along the border. No further talks
other than this has been held at Ministers or
Prime Ministers level.

[English)

SHRIANNA JOSH!: Recently, the Prime
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Minister of Pakistan has openly declared
that his country will positively help extrem-
ists on all fronts.

MR. SPEAKER: That different ques-
tion. This is nothing to do with this incident.

SHRI ANNA JOSHI: My second ques-
tion is what is the month-wise tally of unpro-
voked firing during the last three-months on
the borders of Punjab, Rajasthanand Jammu
and Kashmir and what are the plans of the
Government to destroy the training centres
numbering 57 along the borders of the
States?

MR. SPEAKER: The second question
does not arise. As far as first question is
concerned, if you want, you can reply in
writing.

[Translation)

SHRI HARIN PATHAK: Sir, the Paki-
stan Army resorts to bombardment, infiltra-
tion and theft regularly on lour border in the
western sector. | would like to bring to your
notice that when the hon.Prime Minister
visited Kutch for electioneering, two Paki-
stani helicopters were seen inside our terri-
tory along the border in Gujarat. This is a
very serious matter. It is the question of the
security of our hon. Prime Minister. Sir,
through you, | would like to know whether the
hon. Defence Minister is aware of the inci-
dent and what action did we take when the
Pakistani Helicopters were seen inside our
territory along the borer during the visit of the
Prime Minister.

[English]

SHRI SHARD PAWAR: We lodged our
protest.

[ Translation]

SHRI DAU DAYAL JOSHI: Sir, is it
fact that the Pak Rangers had used artillery
so as to facilitate infiltration of their terrorists
into Indian territory. If so, was not a situation
asdangerous as war created? Is it also afact
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that our army could not hand over all the
dead bodies of Pakistani Rangers and ter-
rorists and the Pakistani terrorists dragged
them into their side of the border? Please
clarify it.

SHRI S. KRISHAN KUMAR: So far as
killing by artillery lis concerned, such inci-
dents took place on two places, Kargil Sector
and Kirani sector. In these incidents some
Pakistanis had been killed and their dead
bodies were carried away by their own col-
leagues.

[English]

SHRI SUDHIR SAWANT: There are
two types of firing which takes place on the
borders. One is called operational firing and
anotheris called incidentalfiring. There have
been large instances.

MR. SPEAKER: You have to ask the
question. You do not have to. You ask a
question and the Minister is quite capable of
answering it?

SHRI SUDHIR SAWANT: As far as
incidentalfiring is concerned, they are caused
by small problems on the border. My ques-
tion is what action are we taking to ensure
that these incidentalfirings which occur from
both sides-not only from our side, from both
sides-causing lot of tensions on the border
and hardship to the troops staying on the
border itself because they have to move in
the night and also what action are we taking
to control the firing which are taking place on
the border on small matters which are purely
incidental?

SHRI S. KRISHAN KUMAR: Sir, the
hon. Member is correct to this extent that
some amount of firing takes place because
of construction of bunkers and other activi-
ties by Pakistan close to the line of control.
But, all these issues are matters of continu-
ous dialogue and discussion between the
Directors-General of Military Operation and
as | said this is a continuous process.
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PROF. PREM DHUMAL: M. Speaker,
Sir, the hon. Defence Minister stated in his
reply that a meeting at the foreign secretar-
ies-level was held. The main question was
whether any meeting of the commanders
was held. Iwantto know it because Pakistan
has adopted an offensive attitude and unrest
is taking place in our country. Is the Ministry
of Defence satisfied that mere talks at De-
fence-secretaries levelis enough or whether
our Government would take measures to
hold talks at the diplomatic level so that
dialogues could be exchanged at higher
levels. Will the Government try to take
repulsive measures by our army to relatiate
Pakistani infiltration. | would like to have a
categorical reply.

[English)

SHRISHARAD PAWAR: We have sent
our military delegation to Islamabad, Paki-
stan about two months back and there was
a detailed discussion about this type of inci-
dents. By and large,whatever agreement
was reached there, after that meeting, there
are not so many incidents. There are some
minor incidents but there is a little bit im-
provement in the border situation.

SHRI PAWAN KUMAR BANSAL: Sir, |
would like to know from the hon. Minister as
to the number of incidents where firing by
Pakistani forces was resorted to provide
cover to various people intruding into the
Indian territory.

MR.SPEAKER: No, that kind of statis-
tics will be supplied later on.

Widening and development of Cuttack-
Calcutta Section of National Highway
No.5

*26 SHRI ANADI CHARAN DAS:
DR. KARTIKESWAR PATRA:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:
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(a) whether the National Highway No. 5
from Cuttack to Calcutta is the only road of
the coastal area connecting Calcutta and is
having high traffic density;

(b) if so, whether the Government pro-
pose to develop and widen this portion of
National Highway to two/four lanes in differ-
ent sections between these two major cities;

(c) if s0, the details of the proposal and
the World Bank assistance sought for the
development of the aforesaid National High-
way in Orissa; and

(d) the details of survey made in this
regard and the decision taken by the Gov-
ernment thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (d). A statement is laid on
the Table of the House.

STATEMENT

(a) Yes, Sir, National Highway No. 5
running close to the coast is the primary
route for long-distance traffic from Cuttack
towards Calcutta and is generally having
high traffic intensity. However, starting from
Cuttack, NH No. 5 does not go right upto
calcutta, but only upto junction with NH 6 at
Jharpokharia. From there NH 6 provides the
connection to Calcutta.

(b), (c) and (d). The entire stretch from
Cuttack to Calcutta along National Highway
No. 5 and 6 is already two-lane wide. further
widening to four lanes will depend on alloca-
tions inthe VIIl Plan which is notyet finalised,
availability of resources and inter-se priori-
ties on all-India basis. However, four-laning
in the adjacent section from Bhubaneswar
up to Cuttack extending up to Jagatpur,
having an estimated cost of Rs. 110 crores,
has been projected to the World Bank for
assistance under the proposed Second
National Highway Loan. Negotiations for the
loan have been completed. However, the
loan is yet to be signed by the World Bank.
Surveysforthe aforementioned projecthave
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been practically completed and detailed plans
are nearing finalisation.

[Translation)

SHRI ANADI CHARAN DAS: Mr.
Speaker, Sir, all the vehicles coming from
Madras via Tamilnadu and Andhra Pradesh
ply through the national highway No.5 in
Orissa. On account of this, the traffic is
intense from Calcutta to Bhubaneshwar.
There is hardly a day when one or two
accidents do not take place between Bhu-
baneshwar and Jagatpur. Does the Govern-
ment propose to widen this portion of the
national highway?

MR. SPEAKER: Please ask question.
You need not deliver a speech.

SHRI ANADI CHARAN DAS: | am not
making any speech. | am speaking on this
basis. Why the provision of Rs.110 crore
was not spent for the highway? Secondly,
there is no Express Highway other than this
in Orissa. This is the only highway for other
States also. Please state whether the Gov-
ernment is going to do something in this
regard on the basis of the survey conducted
by the World Bank.

SHRI ASHOK GEHLOT: Sir, as has
been stated in the reply, a scheme for Rs.
110 crores has been chalked out for this
work. Out of this amount fullaning work on
2.8 kilometre long highway has been com-
pleted. Only one or two months work re-
mains to be done. Survey and land acquisi-
tion work of remaining 25 kilometre long road
from Bhubaneshwar to Cuttack~Jagatpur is
almost complete. As soon as it is completed,
the work will be undertaken. The land for this
purpose has been acquired and its survey
too has been completed. After receiving the
sanction, a three year target has been fixed
for the work. | am of the view that the Eighth
Five Year Plan is yet to commence and
without knowing the plan proposals, | am not
in a position to say anything as to how much
work can be undertaken. For the time being
we have taken up widening of 2.8 kilometers
long stretch out of it.
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SHRi ANADI CHARAN DAS: My next
question is about the national highway. It is
not coming direct from Calcutta. It takes a
turn atJharpokharia andtakes anotherroute.
There is no straight way . Many buses clan-
destinely carry goods through the road on
the newly constructed bridge on river Suvar-
narekha. Does the Government propose to
convert it into a national highway? | have
reasons to say. If one travels from Calcutta
to Bhubaneshwar via Balasore, the distance
is reduced by 70 kilometre whereas now one
has to take a round about way. |, therefore
want to know know whetherthe Government
proposes to take it over. If so, the details
thereof.

SHRI ASHOK GEHLOT: At present,
there is no such proposal.

[English]

SHRIK.P. SINGH DEO: Sir, inthe Part-
(a) of the answer it is said that the National
Highway No.5 running close to the coast is
the primary route for long distance traffic. It
is no more the primary route form Cuttack to
Calcutta. There are two other routes which
have become primary routes, as a result of
NALCO and other mineral industries. Since
the Eighth Plan is in the formulation, as said
by the hon. Minister, Iwould like to know from
the Government whether they would con-
sider upgrading these two routes, namely
the Expressway through the Chandikkol via
Sukinda, Bhuban, Kamakhyanagar and
Talcher and the other one being Chowdwar
to Dhenkanal to Sambalpur. Both these
routes are taking traffic upto 30 tonnes of
weight and the classification of the same is
only upto ten tonnes.

[Translation)

SHRI ASHOK GEHLOT: Sir, there are
80 many proposals from all the states. | am
not in a position to say anything at all about
the road the hon. Member made a mention
of, till the Eighth Five Year Plan is finalised.
We will see what can be done in this
regard.

AGRAHAYANA 1, 1913 (SAKA)
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Foreign Loans

28. SHRI ANAND RATNA
. MAURYA:
SHRI BHUVNESHWAR

PRASAD MEHTA:

Willthe Minister of FINANCE be pleased
to state:

(a) the amount of foreign loans taken by
the Government so far from various sources,
separately under the new financial policy;

(b) the steps being taken by the Govern-
ment to pay back these loans;

(c) the amount of interest to be paid on
these loans and the likely impact of such
huge amount of interest payments on the
Indian economy; and .

(d) the future plans of the Government
to repay the loans and improve the economic
condition of the country?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (d). A Statement is
laid on the Table of the House.

STATEMENT

(a) There is no separate category of
loans being taken by the Government under
any new financial policy. Financial policy
measures are a part of a number of policy
initiatives taken for enabling continued and
enhanced access to the traditional sources
of obtaining foreign loans.

(b) to (d). The repayment of loans and
amount of interest to be paid would depend
on the drawal schedules and terms & condi-
tions of individual loans. The Government
will ensure that this burden does not exceed
the capacity of the economy to service such
loans. The Government have already intro-
duced a programme of economic reforms
aimed at short-term stabilisation combined
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with longer terms restructuring. These re-
forms would improve the economic condi-
tion of the country and revitalise our growth
process including our export earning capac-
ity so as to enhance our capacity to repay the
loans. *

[Translation]

SHRI ANAND RATNA MAURYA: Mr.
Speaker, Sir, | would like to know the per-
capita amount of foreign indebtedness in
India. Everybody in India knows that loans
have been taken from the foreign countries.
So, would the hon. Minister be pleased to
state the amount of foreign indebtedness
each person of the country is burdened with?

SHRIRAMESHWAR THAKUR: | would
like to tell the hon. Minister about the total
amount of foreign loans which can be di-
vided into four categories. Firstly, the loans
granted by the foreign Government and the
financial institutions of the those Govern-
ments tothe Government of India. Under this
head Rs 66,000 crore have been taken upto
31 Marchof 1991; The Second type of loans
granted by the foreign Governments to
India..(Interruptions)

SHRI ANAND RATNA MAURYA: Mr.
Speaker, Sir, | only want to know that the
total amount of loans and its per-capita
ratio(Interruptions)

SHRI RAMESHWAR THAKUR: Upto

September 1991 the total amount of loan is

Rs. 1, 34, 000 crores. You know the total
population of India which is increasing day
by day. So you may calculate it yourself by
dividing the figures. (Interruptions)

SHRI ANAND RATNA MAURYA: The
hon. Minister may give the last year's figure
only. what is in that. (Interruptions)

[English)

MR. SPEAKER: The total amount of
loan divided by the number of population.

(Interruptions)
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MR. SPEAKER: Is the Minister in a
position to give the latest position?

SHRI RAMESHWAR THAKUR: | have
given the total accumulated loan amount up
to September 1991 Rs. 1,34,000 ¢rore which
is the total outstanding including interest and
everything. (Interruptions)

[Translation)

SHRI ANAND RATNA MAURYA: Mr,
Speaker, Sir, please help me. | have asked
the hon. Minister about the per-capita amount
of loan. He may tell me about the per-capita
only, not in toto.

[English)

SHRIHARIN PATHAK: What is the per-
capita. (Interruptions)

[Translation)

SHRI HARI KISHORE SINGH: Mr
Speaker, Sir, through you, | would like to
know about the total amount of foreign loans
on India before devaluation and about the
effect on it after devaluation?

[English)

MR. SPEAKER: Now, there are good
questions, there will be good answers also.

[Translation)

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, through you | would like to
state that upto 31 March of 1991 before
devaluation of currency it was Rs. 99,485
crore which cametobe Rs. 1,28,800 crore in
July, 1991 after devaluation and during the
same period between April to September,
1991 an additional loan of Rs. 5,200 crores
was taken. So, upto September, 1991 it
comes to Rs. 1,34,000 crore in total.

SHRI HARI KISHORE SINGH: Mr.
Speaker, Sir, the hon. Minister is speaking
very loudly that “loans were taken” as if it was
a matter of glory. (Interruptions)
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SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, as an hon. Member wanted to
know the per-capita ratio of loans, so | am
stating it. It is Rs. 1200 per-capita atold rates
but it would be Rs. 1583 according to revised
rates if we take the current amount of Rs. 1
lakh 34 thousands crores in account. (/nter-
ruptions)

Since the hon. Member wants to know
the per-capita indebtedness. So, | would like
to tell them that according to our present
economic system this ratio in our country is
more conducive in comparison to other
developing countries.

[English}

The total debt service as percentage of
exports and gross invisible earnings comes
to 21 percent.

[Translation)

The ratio is 21 percent of our total earn-
ings and the same is less than 10 percent of
the amount of interests we are liable to pay.
So this percentage is quite normal. The debt
service which is called interest is 10 percent
of the total earnings. This 10 percent is quite
normal rate for a developing agricultural
country if we consider all the figures to-
gether. (Interruptions)

[English)

MR. SPEAKER: He is replying to the
question. Please hear him properly.

[ Translation)

SHRIRAMESHWAR THAKUR: Thirdly,
Iwould like to state that in Seventh Five Year
Plan which had an outlay of Rs. 3,20,000
crores, the only 7 percent amount was from
foreign loan and the remaining was from
internal resources. Thus, considering our
economic system and total production we
find out that this rate is not higher in compari-
son to any development sector (developing
country) All the International Financial Insti-
tutions admit it that India is the only country
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among the developing countries, which has
always paidits loan balance without commit-
ting any delay. We have never asked for the
re-schedulement of loan.

[English]

SHRIMURLIDEORA: Sir, thanks to the
economic mismanagementof ShriV.P. Singh
Government supported by the BJP and my
Left friends here, the debt service ratio of
India was the highest during that time. | must
congratulate the hon. Finance Minister and
the new Government for putting more em-
phasis on foreign investment rather than on
foreign loans. | would like to ask the hon.
Finance Minister, through you, as to what is
his experience during the last three months.

SHRISOMNATH CHATTERJEE: What
has President George Bush told you?

SHRI MURLI DEORA: | will tell you
privately.

Sir, today more than 70 billion dollars
are foreign debt wile the investment is less
than 1.5 billion dollars. Has the international
community responded favourably to this
emphasis? Iwouldfurther like to ask the hon.
Finance Minister whether the new Govern-
ment's policies are directed more towards
foreign investment rather than getting more
and more foreign loans.

(Interruptions)

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir, it is
true that India has not got large scale foreign
investment compared with most other devel-
oping countries. | am not going to mention
countries of East Asia and South East Asia,
but even in a country like China since 1979,
the totalcommitment of foreign direct invest-
ment is close to 50 billion dollars. According
to the latest figures that | have seen, the
actual disbursement with respect to China is
about 20 billion dollars. So, allthat | am trying
to say is that all over the world there is a
recognition that this old path of preferring
loansto directinvestmentis counter-produc-
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tive beyond a point. It added debt service
obligation even if our economy does not
perform, evenif an enterprise does not make
money. So, this is a bind in which we have
got ourselves. | think we have started to
reverse this direction only recently. All the
signals which we have got indicate that over
aperiod of time we will change the direction.
We will change the mix. But | think, today it
is too early to say after three months, how
much proportion is the change.

SHRIMATI GEETA MUKHERJEE:
Since my Question may not come up and it
is directly relatedtothe subject, may |l ask the
Minister that in reply to my Question.....

MR. SPEAKER: No. This willbe supple-
mentary to this Question.

SHRIMATI GEETA MUKHERJEE:
Naturally | will put supplementary. The an-
swer that he has given is less revealing and
more hidden.

Would he kindly come out with a clear-
cut statement that after his appeal during the
Budget speech, how many NRIs have come
forward for investing, in which fields, the
names of such NRIs and the amount of
money already committed. | also want to
know the names of the sick industries that he
has mentioned, which are the four sick in-
dustries which he has mentioned.

SHRI MANMOHAN SINGH: Mr
Speaker, Sir, | do not think this particular
question relates to the Question under dis-
cussion. But | would like to inform the hon.
Member that with regard to non-resident
Indian investors, this is not a partisan ques-
tion. In fact, the hon. Chief Minister of West
Bengal has been one who has been saying

SHRI SOMNATH CHATTERJEE: We
want the particulars.

SHRI MURLI DEORA: Are you allergic
to the West Bengal Chief Minister?

SHRI SOMNATH CHATTERJEE: The
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Finance Minister wants the blessings of the
Chief Minister of West Bengal. But that is not
the point. The point is, we want the particu-
lars. (Interruptions)

MR. SPEAKER: The Minister can give
proper reply. You do not get worried about it.

SHRI MANMOHAN SINGH: Attracting
the non-resident investment is not a partisan
issue in our country. It has the support of all
the political parties including the Hon. Chief
Minister of West Bengal.

But | have already stated on the floor of
this House that no NRIs are going to put
money into our country unless we get our
economy in good shape. lf the fiscal system
of India continues to be mismanaged, if the
banking system of India continuous to be
mismanaged, if a lot of bank money is given
to enterprises, without due consideration,
which do not reply and if bank loans are
written off, do not expect non-resident Indi-
ans to come and invest. We are trying to
reverse that process. That process has just
begun. ltis too early, Ithink, to give concrete
figures. '

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speakaer, Sir, isit afactthat allthe loans have
been taken during the regime of the Con-
gress (1) ? These loans have not been taken
during Janta Party Government from 1977 to
1979 or National Front and Shri V.P. Singh's
Government for 11 months. Have all the
foreign loans been taken during the regime
of Congress Government?

[English)

SHRI MANMOHAN SINGH: k is not
true to say that all these loans were taken
during the Congress Government. Whenthe
Congress Government was in powaer, it cer-
tainly took some loan. But when the Janata
Dal Government or National Front Govern-
ment was in power, they also took loan. In
July, 1990, the Government withdrew quietly
from the International Monetary Fund the
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gold draft without anybody at that time being
fold that this had been done.

SHRI MURLI DEORA: You were the
Minister at that time. You did not even know
it. (Interruptions)

SHRIMATI MALINI BHATTACHARYA:
Unless the conditionalities attached to the
foreign loans are made known, we cannot
really answer the question as to when and
how soon these loans are going tobe repaid.
So, I would like to know from the hon. Minis-
ter whether he would place it before this
House the conditionalities of the loans, the
foreign loans, that have been taken and the
conditionalities of the foreign investment.

SHRI MANMOHAN SINGH: Mr.
Speaker, Sir, as far as the conditionalities
attached to the loans that we have got from
the IMF are concerned, | have promised to
this House that | would make the whole letter
of intent which sets out allthe conditionalities
to be placed on the Table of this House. |
propose to do it in this very session.

[ Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, there was a meeting of Con-
gress Parliamentary Party a day before
yesterday after the recent elections. In that
meeting, the Prime minister said that he had
been able to maintain a foreign exchange
reserve for Rs. 6000 crores. First, | want to
know from the hon. Minister how much for-
oign loan out of this reserve of Rs. 6000
crores has been taken recently. Secondly, if
we convert Rs. 6000 crores into dollars, how
many dollars would it be? | would also like to
ask what was the value of dollar which we
had as foreign reserve last year?

[English)

SHRI MANMOHAN SINGH: | think that
I have answered that question that today our
reserves in dollar terms are over two billion
dollars. When we came into office,
these reserves were less than one billion
dollars.
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SHRISOMNATH CHATTERJEE: What
is the loan taken ?

[Translation)

SHRIGEORGE FERNANDES: | would
like to know the amount of loan taken during
the 3 to 6 months from L.LM.F. and other
financial institutions amongstthese reserves?

[English]

SHRIMANMOHAN SINGH: Iwould also
like to point out that during this period, we
have repaid a large number of previous
loans which were taken. The Prime Minister
has already mentioned that the Reserve
Bank of India at the time when our Govern-
ment came into office had to send 46 tonnes
of gold abroad. That was the decislon not
taken by our Government. It was the deci-
sion taken by the previous Government.
That loan has been fully repaid last month.

SHRI SOMNATH CHATTERJEE: Dr.
Manmohan Singh is playing politics here.
The specific question is how much is the
foreign ioan which is a part of the Rs. 6,000
crores. It is a simple question. He has not
replied this.

[Translaton]

SHRI GEORGE FERNANDES: | would
like to know the amount of foreign loans
taken by the Govt. at present, out of this
amount. | have not asked the amount having
been repaid but have asked the amount of
ioan.

Visakhapatnam Port

*29 SHRIM.V.V. S. MURTHY: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the financial assistance given to
Visakhapatnam Port trust during the last
three years;

(b) the total amount of demurrage col-
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lected by the Visakhapatnam Port Trust
during the above period under various head,
year-wise;

(c) whether the Government have any
proposal to construct additional berths at
Vishakhapatnam Port;

(d) if so, the details thereof; and

NOVEMBER 22, 1991

Oral Answers 24

(e) the steps proposed to be taken by
the Union Government for the development
of Visakhapatnam Port during the eighth
Plan? .

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (e). A Statement is laid on
the Tablé of the Sabha.

STATEMENT

(a) The financial assistance given to Visakhapatnam port during the last three years is

as follows:-

(Rs. in lakhs)

1988-89

1989-90 1990-91

Loans 300

Grant from
Government of India
for construction of
Fishing Harbour

247.48 399.50

223.96

(b) The total amount of demurrage
collected by Visakhapatnam Port during
the last three years is as follows:-

(Rs. in lakhs)

1988-89 58,90

(Rs. in lakhs)

1989-90 38.59

1990-91 101.94

(c) and (d). The following proposals for
the construction of the berths have been
included in the Annual Plan, 1991-92:-

Continuing Scheme

Outlay, 1991-92
(Rupees in crores)

1. Conversion of WJ2 & WJ3 into
multipurpose berth.

New Schemes

1. Construction of multipurpose berth

9.65

including development of land adjacent

to outer Harbour.

2. Construction of berth for handling
general cargo.

3.00

5.00
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(e) The Eighth Plan is yet to be
finalised.

SHRIM.V.V.S.MURTHY: Inthe demur-
rage that has been collected during the past
three years by Visakhapatnam Port, there
has been an increase of 200 per cent in
1990-91 as compared to the previous years
1989-90. The reason mostly given is the
non-availability of the berths in the
Visakhapatnam Port. May | know from the
Minister whether the construction of addi-
tionalberths havetaken place nowor whether
it will be included in the Eighth Plan? What
are the specific berths that are being con-
templated in the Eighth Plan? The main
reason for collection of huge demurrage is
the lack of basic amenities like berthing and
equipment facilities to vessels.

[ Translation})

May | expect the Minister to reply to this
also.

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, all points have been made ciear in the
reply given by me. As far the demurrage
relating to 1989-90 and 1990-91 is con-
cemed, it has already been mentioned in the
reply. As the Visakhapatnam Port is self-
sufficient, it has no need of any assistance
from the Government of India. The scheme
which is being launched, has been figured in
the main reply. Apartfromthis, if hon. Member
has some suggestion, | shall look into it.

[Engl)'sh]

SHRIM.V.V.S.MURTHY: What are the
reasons for collection of demurrage at higher
levels of 200 per cent? In 1989-90, the
demurrage collected was of the order of Rs.
38.59 lakhs whereas in 1990-91, it was Rs.
101.94 lakhs. Is it a fact that it is due to non-
availability of berthing and equipment facili-
ties?

(Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, it depends upon the ships as to what are
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their problems. It does not include revised
rates, and the earlier rate of demurrage is
being charged. | have no seperate reply for
the figures increased, if any. if the hon.
Members would require, | shall send the
information in writing separately.

[English)

SHRI M.V.V.S. MURTHY: My second
supplementary has not been answered.

MR. SPEAKER: Your second supple-
mentary is over.

SHR! K. P. REDDAIAH YADAV: It is
very clear that due to lack ot handling facili-
ties, heavy damages were incurred. In view
of lack of facilities to tackle the heavy loading
and unloading at Visakhapatnam Port and in
view of the abundant gas and oil that was
found in the Krishna-Godavari Delta, will the
hon. Minister consider to develop the satel-
lite ports at Machhlipatnam, which is an old
port, and at Kakinada to hasten the heavy
traffic at Visakhapatnam Port?

[Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, the suggestion given by the hon. Mem-
ber will be considered sympathetically.

[English)

Privatisation of Nationalised Jute
Milis

*30 SHRI HANNAN MOLLAH: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government propose to
privatise the nationalised Jute mills under
the National Jute Manufactures Corporation
Ltd.

(b) if so, the details in this regards;
(c) whether the Govermnment propose to

run these mills properly in consultation with
the workers; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (d). A Statement is laid on
the Table of the House.

(a) and (b). In view of the heavy losses
in National Jute Manufacturers Corporation
Ltd., (NJMC) and the resource constraints

faced by the Government, various alterna-

tives for its revitalisation are under consid-
eration.

(c) and (d). The workers of the Jute Mills
are being consulted by NJMC management
in the day today running of the mills.

SHRIHANNAN MOLLAH: Onthe ques-
tion of: What steps are they proposing to-
wards privatisation, they have agreed to
that. But they have not discussed it with the
trade union. But they have said that is not
necessary. Therefore, there is a calculated
plan to destroy these nationalised jute mills
in connivance with the private jute owners
and jute barons in West Bengal. The NOMC
was forcedto purchasejute....(Interruptions)

MR SPEAKER: Please put the ques-
tion.

SHRI HANNAN MOLLAH: Please do
not disturb me. | will finish it just in time.

Sir, NOMC had been forced to purchase
the jut from JCI at Rs. 850 per MT but the
outside price is Rs.440 per MT. They have
lost a few crores of rupees because of this.
Last year they had losses amounting to Rs.
65 crores because of the high price that they
had to pay and they were forced to weaken.

Secondly, the manpower also created a
problem in the Mills. These two causes cre-
ated by the Government are the main rea-
son. | would like to know whether the Gov-
ernment will remove these obstacles to save
the industry.

[Translation] .

SHRI ASHOK GEHLOT: Mr. Speaker,
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Sir, we have removed the compulsion that
N.J.M.C. should purchase jute from J.C.I.
Now N.J.M.C. can purchase itdirectly. As far
as the workers are concerned, the mills are
running in loss, and you know all the facts.
There was a loss of nearly Rs. 65 crores
during the last year. You are also aware of it.
As per norms 45 persons are required for per
tonne production per day. At present instead
of 45 persons, there are 75 persons are
engaged. Under V.R. N. Scheme, we have
tried to retrench some workers earlier also
and some workers have also been re-
trenched. Presently about 19 thousand
workers are working whereas the require-
ment is of only 12 thousand workers. There-
fore, the workers who would like to retire
under V.R. N. Scheme, they would be al-
lowed. You can also cooperate with us in this
matter.

[English)

SHRI HANNAN MOLLAH: | Would like
know whether itis afactthatthe Government
had asked the officials to give all the records
and reports to the owners of some private
companies and it is divulging this informa-
tion to the private owners so that it can be
damaged and it could be privatised.

[Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, there is no such scheme to hand over
these mills to the private owners. When
these were nationalised, the aim was to
protect the workers. The same object is still
before the Government. The hon. Prime
Minister has already ensured the House to
have a discussion on pubiic undertaking in
the House. | think that this issue will also be
taken up automatically alongwith it.

SHRI SOMNATH CHATTERJEE: |
would request the hon. Minister to give a
specific answer to my question. Is the Gov-
ernment orthe Department of Textiles negc-
tiating with Champdany Industries Limited
for the purpose of making over these Mills to
them? | want a categorical answer whether
it is ‘Yes ' or ‘No'.
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[ Translation;

SHRI ASHOK GEHLOT: Sir,l have al-
ready said that there is no such proposal.

[English)

SHRI SOMNATH CHATTERJEE: |
would like to know whether any discussion is
going on or not.

[Translation)

SHRIASHOK GEHLOT: Sir, there is no
such discussion at the level of Ministry.

[English}

SHRISOMNATH CHATTERJEE: If not,
at any other level and | wou'ld like to know
whether the Ministry knows cbout it.

[ Translation)

SHRI ASHOK GEHLOT: Sir, there is no
such information available in the Ministry, |
shall try to obtain this information and after
getting it, | will convey you.

[English)

SHRI CHITTA BASU: May | know from
the hon. Minister whether the Government
can assure the House that NJMC Mills will
notbe handed over to the private companies
and instead of that other revitalisation pro-
grammes will be taken up in the right ear-
nest. Willthe Government make this specific
assurance?

[Translation)

SHRI ASHOK GEHLOT: Sir, as | have
already told that there is no such programme
to hand over these mills directly.

(English)
SHRI CHITTA BASU: | would like to

know whether the Government can assure
the House that these Mills are not going tobe
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handed overto any private agency but willbe
revitalised.

[Translation)

SHRIASHOK GEHLOT: Sir, itis notthe
question of N.J. M. C. alone. The action will
be taken in accordance with the decision
taken in this regard.

[English)

PROF. SUSANTA CHAKRABORTY: |
went to the National Jute Mills, Sankraid,
Howrah the biggest of the Nationalised Jute
mill, and talked to the workers belonging to
alithe parties including INTUC. They wantto
talk to the Government regarding manage-
ment, purchase of raw jute etc. in the inter-
ests of making it viable. Is the Government
prepared to talk to the workers and have
their opinion?

[ Translation)

SHRI ASHOK GEHLOT: Sir, as the
hon. Member has said and | am also of the
opinion that the Government would not
hesitate to have a negotiation with the work-
ers before taking any decision.

WRITTEN ANSWERS TO QUESTIONS
[English]

Changes In Credit Policy of RBI to
Contain Inflation

*24. SHRISHRAVAN KUMAR PATEL:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of India
announced in October, 1991 certain changes
in its credit policy with a view to curbing and
containing inflation;

(b) if so, the details thereof; and

(c) the extent to which the inflationary
growth is likely to be brought down thereby
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and the target, if any, fixed to be achieved in
this regard during 1991-92?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) The key changes made by Reserve
Bank of India in the credit policy included a

one percentage point increase in the Bank .

Rate, a 1.5 percentage point increase in
lending rates, an increase in the short term
deposit rates, increase in export credit inter-
est rate, liberalisation of export refinance
and reduction in cash margins, withdrawal of
certain refinance facilities and reduction in
the interest rate on banks' cash balances
with the Reserve Bank of India.

(c) In the current financial year the
inflation rate as per provisional data on a
year-on-year basis had reached 16.7 per-
cent on 24th August, 1991. The inflation rate
hasfallento 13.3 percentinthe week ended
October 26, 1991. The endeavour is to bring
down the inflation rate still further.

Default In Repayment of Advances/
Loans by Top Ten Business Houses

25, SHRI CHHITUBHAI GAMIT:
SHRI DIGVJAYA SINGH:

Willthe Minister of FINANCE be pleased
to state:

(a) the names of the top ten business
houses in the country;

(b) the share holding of these business
houses in the various companies owned by
them;

(c) the stake of the financial institutions/
public/cooperative/private sector banks in
each of these companies with institution-
wise details;

(d) the finances advanced to each of
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these houses by the financial institutions
during the last five years;

(e) the names of the business houses
which defaulted in repayments of advances/
loans made by the financial institutions and
banks during each of the last five years;

(f) whether in consequence of default
any penalties had been imposed on these
business houses;

(g) if so, the details of the amount
realised therefrom and if not, the reasons
therefor;

(h) whether after the default the ad-
vance limit for these business houses was
raised; and

(i) if so, the details thereof, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) As perthe listing of the Monopo-
lies and Restrictive Trade Practices Com-
mission, the following are the 10 top busi-
ness houses in the country based on their
assets as on March 31, 1990:

1. Birla
2. Tata
3. Reliance

4. J. K. Singhania

S. Thapar
6. Mafatlal
7. Bajaj

8. Modi

9. L&T

10. M.A. Chidambaram
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(b) On the basis of the information  houses in the various companies owned by
available with the Financial Institutions the ~ them as on March 31, 1991 are given below:
equity shareholdings of these business

(Rs. crores)
Name of Group Equity share % to total paid

holding of up equity capital
Groups in Cos.  of the Cos. owned
owned by them

1. Birla 184.15 315

2. Tata 111.31 19.7

3. Reliance 96.25 40.2

4. J.K. Singhania 77.63 40.4

5. Thapar 47.47 40.1

6. Mafatlal 29.26 289

7. Bajaj 20.02 35.7

8. Modi 85.18 33.0

9. L&T 7.92 9.0

10. M.A. Chidambaram 35.04 283

(c) The total amount of term loans  the all India term lending financial institu-
outstanding as on 31.3.1991 in respect of tions are as under:;

(Rs. crores)

Group IDBI IFCl icict Total
1. Birla 626.10 152.82 287.60 1066.52
2. Tata 126.48 31.26 53.88 211.62
3. Reliance 251.07 178.33 102.78 532.18
4. J.K. Singhania 82.41 87.47 99.01 268.89

5. Thapar 85.88 72.99 123.11 281.98



35 Written Answers

NOVEMBER 22, 1991

Written Answers 36

(Rs. crores)

Group IDBI IFCI IC'ICI Total
6. Mafatlal 82.85 15.65 56.82 155.52
7. Bajaj 33.78 10.56 17.30 61.64
8. Modi 91.73 58.49 41.13 " 19135
9. L&T 4.86 5.10 16.62 26.58
10. M.A. Chidambaram 99.80 23.53 28.88 152.21
Total : 1484.96 636.20 827.13 2948.29

RBI have not hitherto compiled similar
datain respect of the scheduled commercial
banks asonMarch31,1991.Inany case, the
advances sanctioned to these parties by
scheduled commercial banks are spread
over various types of credit facilities such as
demand loans, cashcredit, overdrafts, pack-
ing credits, purchase and discount of inland
and foreign bills, medium and long term

loans repayable beyond a period of 3 years
and the financing of sale on deferred pay-
ment basis.

(d) The total amount of term loans
disbursed by the all India term lending finan-
cialinstitutionstothetop 10 business houses
during the last five years ending 31-3-1991
are as under:

(Rs. crores)

Group 1DBI IFCI [[of[0]] Total
1. Birla 670.90 135.69 232.88 1039.47
2. Tata 133.03 51.80 32.80 217.63
3. Reliance 134.63 158.19 92.63 385.45
4. J.K. Singhania 87.65 68.29 81.29 237.23
5. Thapar 101.70 49.65 90.40 241.75
6. Mafatlal 82.22 22.48 37.46 142.16
7. Bajaj 27.04 8.44 8.88 44.36
8. Modi 57.10 35.88 20.00 112.98
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(Rs. crores)
Group IDBI IFCI 4I icici Total
9. L&T 9.86 2.00 5.92 17.78
10. M.A. Chidambaram  182.48 20.80 24.04 227.32
Total : 1486.61 5563.22 626.30 2666.13

(e) to (i). Certain companies belonging
to the said 10 business houses have de-
taulted inrepayment of advances/loans made
to themby the financial institutions. The insti-
tutions have levied due penalties on such
defaulting companies in accordance withthe
provisions of loan agreements signed be-
tween the institutions and the borrower
company. However, in accordance with the
provisions of the statutes governing the public
sector banks and financial institutions and
also the provisions of the public Financial
Institutions (Obligations as to Fidelity and
Secrecy) Act, 1983 and practices and us-
ages customary amongst banks and finan-
cial institutions, information relating to their
individual constituents is not divulged.

[Translation)

Assistance by NABARD for Rural
Electrification in U.P. and Bihar

*27.  SHRI ARJUN SINGH YADAV:
SHRI RAM LAKHAN SINGH
YADAV:

Willthe Minister of FINANCE be pleased
to state:

(a) the amount allocated by the Na-

tional Bank for Agricultural and Rural Devel-
opment (NABARD) for rural electrification in
Uttar Pradesh and Bihar during the Seventh
Plan period, district-wise;

(b) the amount spent so far; and

(c) the details of the proposals for rural
electrificationinthese states during the Eighth
Plan which have been under consideration
of the NABARD, district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Special Project
Agriculture (SPA is a programme of Rural
Electrification Corporation (REC) to provide
finance to State Electricity Boards (SEBs) to
drawtransmission lines and other infrastruc-
ture support for pumpsets energisation in
rural areas. The Programme is financed by
REC, Commercial Banks and National Bank
for Agriculture and Rural Development
(NABARD) by providing financial support to
SEBsinthe States. District-wise allocation is
done by the SEBs. The amount allocated by
NABARD under the Programme in Uttar
Pradesh and Bihar during the 7th Plan (1985
-86to 1989-90) and the achievements made
thereunder are given below:

(Rs. in lakhs)

STATE ALLOCATION ACHIEVEMENTS
Uttar Pradesh 2,115 1,780
141

\Bihar 341

P <<
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(c). NABARD have reported that they

have not worked out allocations for various

States for the VIl Plan period.

[English)

NRI Investment

*31.  SHRIMATI GEETA MUKHER- -

JEE:
SHRIMATI
RAJE:

VASUNDHARA

Willthe Minister of FINANCE be pleased
to state:

(a) the details of the non-resident Indian
firms which have come forward to invest in
the country responding to the call of the
Government and using all the concessions
offered to them;

(b) the details of the projects alongwith
the names of the States in which these are
proposed to be set up;

(c) the number of proposals, out of
them, for reviving sick units and for export-
oriented units; and

(d) the total amount of expenditure
committed by them for each of such proj-
ects?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Government
announced the new NRI investment policy
on 28th October, 1991. The main features of
this policy are as follows:

(i) Reserve Bank of India will give
automatic approval to NRIis and
Overseas Corporate Bodies
(OCBs)forinvestment upto 100%
equity in 34 high priority indus-
tries, eligible for foreign invest-
ment with full banelits o! repa-

NOVEMBER 22, 1991

Written Answers 40
triation.

(i) NRIs and OCBs can also invest
upto 100% equity with full repa-
triation benefits in industries
requiring compulsory licensing
and the industries reserved for
small scale sector as well as in
other industries excepting those
reserved for the public sector.

(i) The new policy with regard tothe
foreign technology agreements
and licensing will apply in case of
NRIs investment also.

The policy has only recently been an-
nounced and proposals are yet to be re-
ceived.

(c) and (d). Reserve Bank of India has
granted final approval under the scheme for
investment by NRIs /OCBs for the revival of
sick units, in respect of 12 sick industrial
units aggregating to Rs. 951.97 lakhs. Be-
sides, in-principle approval has been ac-
corded in case of four sick units amounting to
Rs. 474 lakhs.

Rise in Prices

‘2. DR.S.P. YADAV:
SHRI MOHAN SINGH:

Willthe Minister of FINANCE be pleased
o state:

(a) the post-budget rise in the whole-
sale prices of food and non-food items in-
cluding the overall rise in the inflation rate. till
date;

(b) the main factors for rise in prices of
essential commodities;

(c) the measures taken or proposed 10
be taken by the Government to contain the
price ris¢ and to check inflation; and
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(d) the results achieved therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! RAMESH-
WAR THAKUR): (a) The Wholesale Price
Index (WPI) of the sub-group ‘food and ‘non-
food' articles tegistered 4.6 per cent and 3.0
per cent increase respectively during the
post-budget period this year i.e. between
20th July and 2nd November, 1991 (latest
available) and the overall WPI increased by
3.5 per cent during this period.

(b) The main factors for rise in prices of
essential commodities are: (i) the large and
persistent fiscal deficits in the past which
have, inevitably been associated with a
monetisation of the budget deficits, and a
large accumulated liquidity overhang, (ii)
unavcidable increase in administered prices
of petroleum products, fertilizers and sugar
as part of fiscal adjustment, (iii) serious
constrains on supply management through
imports as a result of precarious balance of
payments situaton, and (iv) inflationary
expectations built into the economy over the
past year and (v) uneven progress of the
monsoon until late august , 1991,

() The Government have taken a
number of measures for macro-economic
stabilisation and structural reforms which
would have a strong deflationary impact on
the price level after a short time lag. These
measures include: (i) Planned reduction of
fiscal detict by 2 percentage points of Gross
Domestic Product (GDP), from about 8.4 per
cent of GDP in 1990-91 to 6.5 per cent in
1991-92; (ii) check on expansion of money
supply to curb effective demand; and (iii)
more etfective management of supply and
demand of essential/sensitive commodities,
streamfining of the Public Distribution Sys-
tem. providing incentives for higher produc-
tion and savings and strict action against
hoarders and profiteers.

(d) As a result of these measures the
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annual rate of inflation, on a point-to-point
basis, which reached the peak of 16.69 per
cent on 24 August, 1991 has shown some
declining trend thereafter and stood at 13.42
per cent as on 2nd November, 1991.

Burning of Bank Branches in Punjab, J
& K and Haryana

RAJNATH SONKAR
SHASTRI:
SHRI SIMON MARANDI:

*33. SHRI

Willthe Minister of FINANCE be pleased
to state:

(a) whether alarge numberofbranches
of the nationalised banks in Punjab, Jammu
and Kashmir and Haryana were recently set
on fire by the extremists;

(b) if so, the details thereof and the total
estimated loss in each of the bank branches
destroyed by fire; and

(c) the steps taken by the Union Gov-
ernment ;0 meet such eventualities in fu-
ture?

THE MINISTER OF STATE IN THE
MIN:STRY OF FINANCE (SHRI DALBIR
SINGH): (a) According to the reports re-
cewved from public sector banks, 31 bank
tranches were set on fire by the extramists
on the night of 20th/21st October, 1991 in
Punjab. Extremists set on fire one branch on
26th October, 1991, two branches on the
night of 10th/1 1th November, 1991 and one
branch on the night of 12th/13th Navembaer,
1991 in Punjab. No such incidants have
been reported in Jammu & Kashmnir and
Haryana during this period.

(b) The District-wise details of the esti~
mated loss reported is given in the attached
Statement.
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(c) Government of India have reviewed intensified the security arrangements for
the situation andthe State Governmenthave  banks.

STATEMENT ’

District-wise details of banks' branches burnt in Punjab during October-November 1991
and estimated loss involved therein

SI. No. Name of the Bank Village/Branch Loss of Cash

1 2 3 4

Ludhiana District

1. UCO Bank Romi 55000/-
2. Punjab & Sind Bank Chakkar 10000/-
3. Punjab National Bank Mallan 35000/-
4. Co-op. Bank Kamalpur 50000/-
5. Punjab & Sind Bank Lila 50000/-
6. Co-op. Bank Lodhiwal ‘ 25000/- +

DBBL-2, Carigs. -5

7. Oriental Bank of Commerce Lodhiwal -

8. Oriental Bank of Commerce College Sidwan 55000/-

9. Punjab & Sind Bank Nathowal 60000/-
10. UCO Bank Jhurka 55000/-
11. Indian Overseas Bank Theurke 3 lakhs
12 Punjab National Bank Dhandran 3 lakhs
13. UCO Bank Lalton 3 lakhs
14. UCO Bank Surjapur 85000/-

Sangrur District

1. Malwa Gramin Bank Karor
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Sl. No. Name of the Bank Village/Branch Loss of Cash
1 2 3 4
3. State Bank of Patiala Jalalde Wala
4. Co-Op. Bank Kutba
5. Oriental Bank of Commerce Vehla
6. Central Co-op. Bank Panj Graian
7. State Bank of India Panj Graian
8. Co-op. Bank Bari
9. State Bank of India Cheema

10. Punjab & Sind Bank Bhotna
11. Malwa Gramin Bank Tholewal
12. Co-op. Bank Tholewal
13. Punjab National Bank Maur Nabha
Faridkot District
1. State Bank of India Sukha Nand
2. Canara Bank Mari Mustfa

| 3. Punjab National Bank Veroke

4. Canara Bank Rode
Jalandhar District

1. State Bank of India Kalyan Pur
Amritsar District

1. Punjab National Bank Chetan Pura

2. Punjab & Sind Bank Chogawan

3. Khiala Kalan

Punjab & Sind Bank
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Production, Consumption and Export of
Rubber

*35. SHRI P.C. THOMAS: Will the
Ministerof COMMERCE be pleased to state:

(a) whether there is enough stock of
rubber to meet domestic consumption;

(b) the estimated production and con-
sumption of natural rubber during the current
year;

(c) the existing value of the natural
rubber in the international market;

(d) whetherthe Government proposeto
allow export of rubber; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(b) The estimated production and con-
sumption of natural rubber during the current
yearis 3,65,000tonnes and 3,80,000tonnes
respectively.

(c) the existing value of the RSS-3
grade of natural rubber in the international
market (Malaysia) is around US $ 792.

(d) and (e). India has been a net im-
porter of natural rubber so far. Only during
the current financial year, it has not been
found necessary to import of rubber to meef
the demand-supply gap. A decision on ex-
port of natural rubber will be taken, if neces-
sary, at the appropriate time.

interest on Fixed Time Deposits in Post
Offices

*36. SHRI DATTATRAYA BANDARU:
Will the Minister of FINANCE be pleased to
state:
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(a) whether there is difference in inter-
est rates on fixed time deposits in post of-
fices and the nationalised commercial banks;

(b) if so, the reasons therefor;

(c) whether there is any proposal to
allow uniform interest rates on fixed time

" deposits;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) to (e). The schemes in post offices
and banks are not strictly comparable and it
is not possible to have complete uniformity in
interest Mates. However, increase in inter-
est rates on bank deposits is kept in view
while reviewing the injerest rates on time
deposits in post offices.

[ Translation)

Public Expenditure

*37.  SHRIPANKAJ CHOWDHARY:
SHRI KADAMBUR M.R. JAN-
ARTHANAN:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Government have is-
sued any instructions to curtail the public
expenditure;

(b) i so, the action taken by the various
Government Departments in this regard af-
ter issue of these instructions;

(c) the details of the expenditure cur-
tailed so far;
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(d) whether the results produced are
satisfactory;

(e) if not, whether the Government
propose to take some concrete steps to
curtail the public expenditure; and

(f) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) Yes, Sir. Govern-
ment have been issuing from time to time a
number of instructions to curtail Government
expenditure.

(b) to (f). The Revised estimates forthe
current year are under preparation keeping
these instructions in view and these will be
presented to Parliament along with the
Budget estimates for 1992-93.

Inclusion of Delhi-Jaipur-Ahmedabad-
Bombay and Agra-Indore-Nasik-
Bombay National Highways in Express-
way System

*38. SHRIGIRDHARI LALBHARGAVA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetherthe Government proposeto
include Delhi~Jaipur-Ahmedabad-Bombay-
National Highway and Agra-Indore-Nasik-
Bombay National Highway No. 3 in National
Expressway system;

(b) whether under the proposed Ex-
press way system Delhi~Jaipur stretch has
been accorded first priority while Jaipur-
Ajmer stretch has been accorded second
priority;

(c) if so, whether the Government
contemplate to accord first priority to Jaipur-
Ajmer road keeping in view the heavy traffic
on this route; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No, Sir.

(b) to (d). Do not arise.
[English]

Advisory Committee Report on Free
Port

*39. SHRI MANORANJAN BHAKTA:
Will the Minister of COMMERCE be pleased
to state: '

(a) whether the Advisory Committee
set up to examine the desirability and feasi-
bility of establishing a free port in the country
has submitted its report;

(b) i so, the details thereof; and

(c) if not, the time by which the report is
likely to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir.

(b) Does not arise.

(c) Thereportis expected to be submit-
ted shortly.

Impact of Investments Under New
Policy to Upgrade Technology on
Employment Generation

*40. SHRIGEORGE FERNANDES: Will
the Minister of FINANCE be pleased to state:

(a) whether the Government are aware
that investments under the new policy to
upgrade technology would lead to higher
capital intensity and would lower employ-
ment generation; and
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(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Recent struc-
tural reforms in the spheres of industry and
trade are expected to increase efficiency
and productivity and impart dynamism to the
growth process and provide a solid founda-
tion for higher industrial and overall growth.
Employment growth is likely to be higher
because of higher investments, expansion
of industrial base, better capacity utilisation,
tehnological upgradation and higher rate of
growth of output.

The new industrial policy clearly states
that Government will fully protect the inter-
ests of labour, enhance their welfare and
equip them in all respects to deal with the
inevitability of technological change. In
addition, Government have also announced
a new Small Sector Industrial Policy for the
promotion and strengthening of small, tiny
and village industries which have recog-
nised potential for larger generation of
employment.

Reinvestment Scheme for Indira Vikas
Patra

203.SHRIR. SURENDERREDDY. Will
the Minister of FINANCE be pleased to state:

(a) the number of Indira Vikas Patras
which matured on November 19, 1981 and
the value thereof;

(b) whether the Government have
worked out are-investment schemeforthese
Indira Vikas Patras; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
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SINGH): (a) Under the existing system of
accounting, the accounts are compiled and
tendered on a monthly basis and not on a
day to day basis.

(b) and (c). Allthe small savings instru-
ments including Indifa Vikas Patras are
available on tap throughout the year in which
the maturity proceeds can be reinvasted.

Financial Assistance from Abroad for
Development of Inland Waterways

204. SHRI ASHOK ANANDRAO
DESHMUKH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Government have re-
ceived any offer of foreign financial and
technical assistance for the development of
Inland Waterways System;

(b) if so, the details thereof;

(c) the details of foreign assistance
presently being taken; and

(d) the details of schemes submitted by
the State Governments for development of
Inland Water Transport through foreign aid?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) to (c). Yes,
Sir. Netherlands Government's assistance
of 30.2 million Guilders (financial) and 9.8
million Dutch Guilders (technical) for
modernisation of Rajabagan Dockyard have
been offered. There are also some propos-
als of studies/ training by Netherlands
Government. Utilisation of financial assis-
tance for modernisation of Rajabagan Dock-
yard has not commenced.

(d) No such schemes have been sub-
mitted by State Governments.
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CCS Claims on Shipments of Cotton
Textiles

205. SHRI VIJAY NAVAL PATIL: Will
the Minister of COMMERCE be pleased to
state: .

(a) whether Cotton Textiles Export
Promotion Council has expressed serious
concern over the huge piling up of CCS
claims on shipments of cotton textiles;

(b) if so, the reasons for not releasing
funds by the Government for disbursement
of CCS claims; and

(c) the time by which the Government
propose to release funds for disbursement
to CCS claimants?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The payment of
CCS claims pertaining to export of all cate-
gories/products including Cotton Textiles is
pending due to non availability of adequate
funds. As soon as necessary funds are made
available the same will be released to vari-
ous licensing offices for disbursement to
C.C.S. claimants.

[Translation)

Construction of Muzaffarpur-Dhar-
banga-Farbisganj National Highway

206. SHRIBHOGENDRA JHA: Will the
Minister of SURFACE TRANSPORT be
pleased to refer to reply given to Unstarred
Question No. 649 on 26th July, 1991 and
state:

(a) the distance between Muzaffarpur-
Dharbanga-Farbisganj and Muzaffarpur-
Khagaria-Farbisganj respectively; and

(b) the steps being taken to include the
construction of Muzaffarpur-Dharbhanga-
Farbisganj National Highway in the Eighth
Five Year Plan?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) The position
is as under:—

(i) Muzaffarpur-Dharbanga-Farbisganj
= 250 Kms

(i) Muzaffarpur-Khagaria-Farbisganj =
370 Kms

(b) Adecision about declaration of new
National Highways in various States includ-
ing those pertaining to Bihar State would be
taken only after finalisation of the VIII Five
Year Plan subject to availability of funds and
other criteria laid down for the purpose. It is,
therefore, too early to indicate the position at
this point of time.

[English)
Foreign Exchange Position

207. SHRISRIBALLAV PANIGRAHI...
Will the Minister of FINANCE be pleased to
state: the extent to which the foreign ex-
change position and credit worthiness in the
international market has improved as a re-
sult of the fiscal measures taken by the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): As a result of various
measures taken by the Government, foreign
exchange reserves position is being restored
to the level that existed two years ago and
one of the credit rating agencies has re-
moved the credit watch in October, 1991.

Allotment of Target for Janata
Cloth to Karnataka

208. SHRI RAMCHANDRA VEER-
APPA: Will the Minister of TEXTILES be
pleased to state:
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(a) whether the allotment of targets for
Janata Cloth to the States is based on the
number of handiooms in the States and the
past performance in production of Janata
Cloth;

(b) if so, the performance of Karnataka
during the past three years in this regard,
year-wise;

(c) the target of Janata cloth allotted to
Karnatakaduring eachofthe last three years
and the proposed target fixed for 1991-92;
and

(d) the steps taken by the Government
to ensure thatJanata cloth is easily available
to poor people in rural areas of Karnataka?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The target for production of
janata cloth in a State is fixed on the basis of
a number of factors such as (i) production
capacity; (i) past performance in production;
(iii)a entitlement for consumption of janata
cloth assessed on the basis of population on
pro-rata basis; and (iv) overall target of pro-

- duction of janata cloth fixed for the country

which depends on the amount of subsidy
earmarked in a year for release under this
scheme.

(b) and (c). The details of target fixed
andthe achievement made in the production
of janata cloth in Karnataka during the last
three years is as under:-

(in million square metres)

Year Target fixed Production achieved
1988 37.38 33.18
1989-90 40.18 35.29
1990-91 40.00 40.25
1991-92 33.00 N.A.

(d) The Janata cloth produced in Karna-
taka is distributed to the targetted consum-
ers through the Public Distribution System
(PDS) in the State and the Federations of
consumer cooperatives identified by the
District administrative authorities. The pro-
duction agencies in the State are allowed to
sell normally a maximum of 15% of their
production through their own retail outlets.
The scheme envisages that at least 75% of
janata cloth is sold to target groups in the
rural areas according to a land holding in-
come criterion. A State Level Committee
functioning under the Chairmanship of Sec-
retary-in-charge of Handlooms of Karnataka
is monitoring the performance of FDS and

other distribution arrangements made under
this scheme in the State.

Clearance of Projects/Schemes from
Bihar

209. SHRI SYED SHAHABUDDIN: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of the projects and
schemes submitted by the Government of
Bihar pending for clearance with the Union
Government;

(b) their present status in each case;
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(c) the target date for their clearance;
and

(d) whetherthey are likely tobe included
for execution under the Annual Plan of 1991-
927

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Presumably
the Hon’ble Member is referring to National
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Highway schemes relating to Annual Plan
1992-93. The proposals received from Bihar
Government in this respect are shown in the
attached Statement.

(b) to (d). Annual Plan 1992-93 has not
been given a concrete shape yet dueto non-
finalisation of the VIl Plan. it is therefore too
early to say when these proposals might be
cleared.

STATEMENT

Proposals for Bridge works

Annual Programme of Sanction 1992-93 State: Bihar

Sl. NH Name/Location of bridge works
No. No.

Length  Estimated REMARKS

in Meters cost(Rs. lacks)

A CATEGORY
Br. at Km. 29 i/c approaches
Br. at Km. 77 i/c approaches

Br. at Km. 162 i/c approaches

B.CATEGORY IV: MINOR BRIDGES
4, 23 Br.atKm. 113
5. 33 Br.atKm. 112

6. 33 Br.atKm. 119

i C. CATEGORY VI

Misc.; Survey & Investigation/
Project preparation.

D.ROBs/RUBs

7. 30 ROB at Didarganjin Km. 197

: Major Bridges

64 130.00

100 250.00

75 150.00

Total ‘A’ 530.00
40 80.00

30 60.00

40 80.00

Total ‘B’ 220.00
30.00

400.00
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SL NH Name/Location of bridge works
No. No.

Length  Estimated REMARKS
in Meters cost(Rs’lacks)

8. 31 ROB atKishanganjin Km. 172 350.00
9. 32 ROB at Mile 471 300.00

10. 2 ROB at lsri 400.00 |
1450.00

Grand Total A+B+C+D = 2230 lakhs

List of National Highway (Road) Works for Inclusion In Annual Plan 1992-93 for The
State of Bihar

Sl. NH Name of Work
No. No.

Length Estimated  Remarks
Kms. Cost

(A) High Tratfic Volume Group :
a) Strengthening existing 2 lane
pavement in —
1. 2 Kms 257 to 269 & 293
2. 2 Kms 369 to 377 & 387 to 393
3. 31 Kms 322.5 to 335
4. 31 Kms 429 to 437
(B) Medium Traffic Vol. Group :
a) Strengthening weak 2 lane
pavement in
5. 33 Kms 84 to 95
6. 33 Kms 271 to 280
7. 28 Kms 374 to 383
8. 28 Kms 527 to 536

9. 30 Kms 122-144, 151-153

Rs. in cmrés

14 2.80
16 3.00
135 3.00
9 1.80

12 2.00
10 1.80
10 2.00
10 2.00

26 3.00
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SI.. NH Name of Work Length Estimated = Remarks
No. No. Kms. " Cost
Rs. in crores
1032 Kms 135t0 142 8 1.60
(C) Low Traffic Volume Group:
a)Widening & strengthening in
11. 23 Kms 34.8t0 41.8 7 250
12.23 Kms 41.80 t0 51.80 10 3.60
(Chas-Ramgarh Section) :
13.23 Kms 51.80 to 60.00 8.2 3.00
(Chas-Ramgarh Section)
1452 Four laning of Sasaram Bazar 4 1.90
15.31 Remedial measures in selected 1 1.00
stretches of Pasra Zone Kms 298 to 312
16.NHs Misc. works-Riding Quality
- hard shoulder
- land acquisition
- protection works
- survey-investigation
- other misc. works 5.00
(Rupees forty crores only) 40.00

Change In Procedure for Finalisation of
Bank's Accounts

210. SHRI K.V. THANGKABALU: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Government have
decided to introduce changes in the
procedure for the finalisation of the final
accounts of banks; and

(b) if so, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) A notification has been issued by
Government on 18th January 1991 giving
notice of its intention to modify the formats of
Balance Sheet and Profit & Loss Account of
commercial banks after expiry of three
months from the date of publication. The
proposed formats would have, inter-alia, the
following features:-
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i)  They will give a more comprehen-
sive picture of both income and ex-
penditure;

ii) They will ensure uniformity in the
classification of various items of
assets and liabilities as well as
income and expenditure, and

iii) They willinclude statements on ac-
counting policies to facilitate easy
understanding.

In response to the notification certain
suggestions have been received from inter-
ested quarters including the Institute of
Chartered Accountants of India. The new
formats are proposed to be made effective
from the current accounting year ending
31st March, 1992.

[Translation)

Allocation of Funds to Handloom
Sector In Bihar

211. SHRI RAM SARAN YADAV: Will
the Minister of TEXTILES be pleased to
state:

The allocation made by the union Gov-
ernment for the development of handioom
sector in Bihar during the year 1990-91 and
1991-927

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): Allocation of funds to the hand-
loom sector is made scheme-wise and not
state-wise onthebasis of proposals/schemes
received from the State Governments. Dur-
ing 1990-91, a sum of Rs. 542.45 lakhs was
released to the State of Bihar. During 1991-
92, Government have so far released a sum
of Rs. 158.18 lakhs to the state of Bihar.

[English)]
Sinking of Patrol Ship ‘INS Andaman’
212. SHRI SANAT KUMAR MANDAL:

Wil the Minister of DEFENCE be pleased to
state:
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(a) whether the attention of the Govern-
ment has been drawn to the news item
captioned "INS Andamandisaster, who is to
blame” appearing in “The Indian Express’
dated October 13, 1991;

{b) if so, the outcome of the enquiry
ordered into the sinking of the patrol ship *
INS Andaman” on August 21, 1990:

(c) whether the overall responsibility
has been fixed for the tragedy; and

(d) the preventive measures proposed
to be taken for future recurrence?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) to (d). On the basis of the findings/
recommendations of the Board of Inquiry,
orders have been issued by the Government
to institute Court Martial proceeding/discipli-
nary action against the Officers/Sailors prima
facie found culpable in the events leading to
the sinking of the ship. Orders have also
been issued to review the adequacy/func-
tioning of the existing arrangements for the
repair/maintenance of ships in the Indian
Navy, with special reference to the logistic
support/repair infrastructure and the quality
assurance/certification procedures. The need
for enhancing/upgrading the training of the
crews of Naval ships, in damage control and
life saving measures and reviewing their
professionalknowledge and competence has
also been emphasised.

Funds for Widening and Strengthening
of Nizamuddin Road Bridge

213. SHRI M.V.CHANDRASEKHARA
MURTHY: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe Government have sapc-
tioned funds for strengthening and widening
the Nizamuddin road bridge in East Delhi;
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(b) if so, the time by which the work is
likely to be started;

(c) whether there is a proposal totally
ban the mcvement of trucks in view of the
deteriorating condition of the bridge and very
heavy traffic; and

(d) if not the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir. The
government have sanctioned funds for
strengthening of the bridge.

(b) The work is likely to start by the end
of December, 1991.

(c) and (d). No, Sir. The condition of the
bridge is safe for normal vehicular traffic.
However, certain load and speed restric-
tions on the bridge have been enforced in
view of the increased traffic.

Widening of Delhi-Noida Link road of
Nizamuddin Bridge

214. SHRI V. SREENIVASA PRASAD:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a)whether sanctionhasbeen accorded
for widening of the Delhi-Noida link road of
Nizamuddin bridge;

(b) if so, the time by which the work is
likely to start;

(c) whether the Government have re-
ceived any representation for improvement
of the road junction of Samachar Bridge; and

(d) if so, the steps taken by the Delhi
Administration in this regard so far?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRI JAGDISH TYTLER): (a) and (b).
Constitutionally this Ministry is responsible
for development and maintenance of Na-
tional Highways only. All other roads/bridges
are essentially the responsibility of the State
Govts/Union Territories concerned. The
project in question is being executed by
Delhi Administration. According to the infor-
mation received from them, estimate for the
work has been considered in the Standing
Finance Committee, but formal sanction is
still awaited. In view of this a firrn date about
start cannot be given at present.

(c) and (d). Yes, Sir. The bridge and
approach to the bridge have been constructed
by Delhi Development Authority. However,
on receipt, of this representation, Delhi
Administration have provided a gap in the
central verge of NOIDA Link road to provide
facility to users of this bridge.

Maintenance and Repair of ITO, Ni-
zamuddin and Wazirabad Bridges

215. SHRIJEEWAN SHARMA: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether ITO, Nizamuddin and
Wazirabad bridges are fast wearing out
needing immediate repairs and the propos-
als for new bridges are nowhere to Imaterial-
ise fast enough; and

(b) if so, the reasons for not repairing the
old bridges in time and the delay in the
construction of more bridges over Yamuna
to ensure free flow of traffic to trans-Yamuna
colonies where one third of the population of
Delhi resides?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): Constitutionally
this Ministry is responsible for development
and maintenance of National Highways only.
All“Other Roads” are essentially the respon-
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sibility of the State Gowvts/Union territories
concerned. Only the Yamuna bridge near
Nizamuddin falls on National Highway, while
Yamuna bridges near ITO and Wazirabad
fall on "Other Roads" and are the responsi-
bility of Delhi Administration.

(a) and (b). The’existing ITO bridge

does not require any immediate repair.

However, Wazirabad bridge and Nizamud-
din bridge require repairs which are being
undertaken.

In order to augment the facilities for
traffic to trans-Yamuna colonies, an esti-
mate for constructing an additional four-lane
bridge near ITO has already been prepared
and is under sanction. Delhi Administration
have also proposals for construction of two
more bridges across the river Yamuna near
existing Wazirabad and Nizamuddin bridges.

Mutual Funds

216. SHRIMATI BHAVANA
CHICKHLIA -
KUMARI DIPIKA CHIKHLIA :

Willthe Minister of FINANCE be pleased
to state:

(a) the names of the mutual funds
launched during the last two months;

(b) the details of the terms and condi-
tions of each of these mutual funds; and

(c) the tax benefits, if any available to
the investors under each of these funds?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) No new mutual fund
has been launched during the last two
months.

(b) and (c). In view of reply to (a) above,
this does not arise.
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Ald Indla Consortium Meet at Paris

217. KUMARI DIPIKA CHIKHLIA: Will
the Minister of FINANCE be pleased to state:

(a) whether the World Bank had given
any advice against soft options during ‘ Aid
India Consortium’ Meet at Paris;

(b) if so, the details thereof;

(c) the final decision taken in the meet.
and

(d) the extent to which the decisions will
be beneficial to India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). In the meeting
World bank had stated that serious efforts
are needed to share the transitional costs of
the adjustment equitably. Alithese goals can
be satisfactorily met only through a reorder-
ing of priorities and tough decision.

(c) At the aid India Consortium Mesting
held in Paris on 19-20 September, 1991, the
Members of the Consortium pledged aid
assistance of the order of US $ 6.7 billion.

(d) The conclusions reached in the
Consortium meeting fully meet India’s ex-
pectations. The financing requirements pro-
jected particularly the unbridged exceptional
financing gap in the balance of payments
can be met by the pledges made at the
Consortium Mesting.

Advance Deposit for Purchase of
Ambassador Cars

218. SHRIDHARMANNA MONDAYYA
SADUL: Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased 10
state:

(a) whether some dealers of Ambassa-
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dor cars have asked the customers to de-
posit advance amount for purchase of car;

(b) if so, whether some such cases have
been brought to the notice of the Govern-
ment;

(c) whether the Government propose to
take action against such dealers under the
Monopolies and Restrictive Trade practices
Act, 1969; and

(d) if so, the number of cases received
by the Government and the taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a)to (d). The MRTP
Commission had instituted 3 enquiries
against M/s Hindustan Motors Ltd. and its
dealers for their allegedly indulging in Re-
strictive Trade Practices within the meaning
of Section 2 (O) (ii) of the MRTP Act, 1969 by
way of accepting the deposits in advance for
selling cars and subsequently manipulating
the conditions of delivery. The notice of
enquiry was discharged in two cases as no
material was produced by the complainant
to support the allegations. In the third case,
the MRTP Commission has passed a‘Cease
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and desist’ Order on 20.9.1991 against the
dealer M/s. Geo Motors, Cochin directing
that he shall discontinue the restrictive trade
practice and shall not repeat the same.

Realisation of Income Tax in Gujarat

219. SHRI CHANDRESH PATEL: will
the Minister of FINANCE be pleased to state:

(a) whether income tax worth lakhs of
rupees is pending realisation against a
number of companies, firms, traders and
industrialists as well as some individuals in
Jamnagar district and other parts of Gujarat;

(b) if so, the details of such companies,
individuals and others and the amount due
from each of them; and

(c) the steps taken to recover these
dues?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) As on 31st March, 1991 there were
3161 cases of companies, firms, individuals,
etc. in the State of Gujarat in which income-
tax demand of more than Rs. one lakh in
each case was outstanding. The details of
these cases are as under:

Number Income-tax demand outstanding
as on 31.3.1991 (Rs. in crores)
i) Companies 618 107.3
ii) Individuals and 2543 275.9
other non-company
assesses.
Total 3161 383.2

.

In view of a large number of these
casaes, it is not, practicable to indicate the
demand outstanding in eachindividual case.

¥ Hon’ble Member wants information about
any particular case the same can be col-
lected and turnished.
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(c) Apart from the action permissible
under the Income-tax law for the recovery of
tax dues, suitable administrative steps are
continuously taken to reduce the tax arrears.
Legal actions include levy of penalty for non-
payment, issue of garnishee orders to attach
bank accounts, debts etc. drawing up of tax
recovery statements by Tax Recovery Offi-

cers enabling them to effect recovery by

attachment/sale of assets, appointment of
receiver for managing defaulter’s property,
arrest of defaulters etc. Administratively,
action plan targets have been fixed for re-
duction of outstanding demands and the
progress of recovery is monitored at various
levels. In cases where bigger demands are
outstanding, the Assessing Officers are
required to send dossier reports indicating
the progress in the recovery of taxes and
these reports are reviewed at the level of
Commissioner of Income-tax and above.
Since large part of the demand is disputed in
appeals etc. steps have also been taken for
expeditious disposal of appeals.

Closing Down of Sick Textile Mills

220. SHRI INDRAJIT GUPTA: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government propose to
allow sick textile mills to be closed down
without any formal approval from them; and

(b) if so, details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) Question does not arise.

IMF Loans

222. SHRI GOPINATH GAJAPA-
THI:
SHRI DILEEP SINGH BHU-
RIA:
SHRI SHARAD DIGHE:
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KUMARI UMA BHARTI:

SHRI SRIBALLAV PANI-
GRAHI:

SHRI SANTOSH KUMAR
GANGAWAR:

SHRI K.V. THANGKABALU:

4

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Government have
sought IMF and World Bank loans;

(b) if so, the amount of IMF loans ex-
pected to be obtained in current financial
year;

(c) the conditions laid down by IMF and
World Bank for granting loans.

(d) whether the Government have ac-
cepted those conditionalities;

(e) if so, the amount of loans granted;
(f) if not, the present position; and

(9) in what way these funds will help in
tiding over the financial problems?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) IMF Board has approved credits
amounting to SDR 1366.08 million for the
current Financial Year, of which SDR 720.08
million has already been received.

(c) and (d). The terms and conditions for
access to the IMF resources have been
negotiated satisfactorily and it has been
ensured that the measures proposed to be
adopted are those considered to be in the
country's best economic interest. The condi-
tions of borrowings from the world Bank are
those on which such development loans
have traditionally been made.
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(e) and (f). as regards IMF, please see
answer to part (b) of the question.

he amount of loans granted by World
Bank during the current F.Y. is US $ 1404
million.

(g) The access to these resources helps
both in terms of the restoration of Interna-
tional confidence, including those of Non-
Resident Indians and augmenting capital
flows necessary to maintain viable balance
of payments consistent with our develop-
ment needs.

India’s Share In World Trade of Marine
Products

223.SHR!I SUDHIR SAWANT: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether India’s share in the world
trade of Marine products has fallen to an all
time low;

(b) if so, whether the Government pro-
pose to promote joint ventures with foreign
companies on a buy back arrangements;

(c) if not, the reasons therefor; and

(d) the steps being taken to promote
exports of marine products?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. India’s share in
the world trade of marine products has been
declining . it has come down from 1.61% in
1985 to 1.09% in 1989.

(b) Yes, Sir.
(c) Does not arise.
(d) To promote exports of marine prod-

ucts, the Government is following a five
pronged strategy:-
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i) Stepping up export production by
development of capture fishing;

if) Stepping up export production
by culture fisheries:-

(a) by increasing the per ha.
yield from shrimp farms,

(b) bring more area under
export production of shrimp by
culture; and

(c) by developing culture pro-
duction of other exportable
items.

iii) Induction of new technology and
value addition;

iv) Modernisation of processing
facilities, quality upgradation and
reduction in waste; and

v) Aggressive market promotion
measures.

[ Translation]

Projects/Schemes from Madhya
Pradesh Pending Clearance

224. SHRI BARE LAL JATAV: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the names of projects and schemes
proposed by the Madhya Pradesh Govern-
ment pending for clearance;

{(b) since when these are lying pending
and the steps beingtakenthe Governmentin
each case ; and

(c) If no action has been taken thereto
so far, the reasons therefor?

THE MINISTER OF STATE OF THE
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MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Pre-
sumable the Hon’ble Member is referring to
schemes and projects relating to National
"Highways in Madhya Pradesh. Details of a
schemes relating to road works and 3
schemes relating to bridge works are given
in the attached statement.

In addition, Madhya Pradesh Govt. have
sponsored 87 schemes costing Rs. 97.03
crores under Central Road Fund Programme
for 8th Plan period. In the absence of actual
augmentation of Central Road Fund only 5
schemes costing Rs. 215.00 lakhs have
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been approved by the Ministry taking into
account the free balance available as on 31-
3-92 as per old rates. Other schemes would
be processed as and when Actual augmen-
tation of Central road Fund takes place.
Further Madhya Pradesh Govt. has submit-
ted six proposals costing Rs. 980.00 lakhs

_under economic importance programme.

After the finalisation of the 8th five year plan,
the decision for taking projects undér the
Centrally Aided programme of State Roads
of Inter-State or Economic importance would
be taken in various States including Madhya
Pradesh keeping in view the availability of
funds and other criteria laid down for the

purpose.
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[English)
Visit of IMF World Bank Team

225.SHRI K.P. UNNIKRISHNAN: Will
the Minister of FINANCE be pleased to
state: ‘

(a) whether the IMF-World bank
teams were in India recently as part of an
on going dialogue;

(b) the specific proposals of the IMF
as conveyed to the Government of India
on structural re-adjustment and other
problems of the Indian economy;

(c) the level of agreement or disagree-
ment on this question; and

(d) the scale of assistance sought or
obtained from the IMF as a result of the
dialogue?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir;

(b) and (c¢). The terms and conditions for
access to the IMF resources have been
negotiated satisfactorily and it has been
ensured that the measures proposed to be
adopted are those considered to be in the
country’s best economic interest.

(d) IMF Board have approved India’s
request for purchase under a Stand-by
Arrangement for a 20 month period amount-
ing to SDR 1656 million. Of this an amount of
SDR 85 million was drawn on November 15,
1991,

Tea Production and Export
226.SHR!I MANJAY LAL: Will the

Minister of COMMERCE be pleased to
state:
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(a)whether the government have con-
ducted any study to know the various prob-
lems being faced by the tea industry;

(b) whether the Government have also
reviewed the existing policy with a view to
identify the short comings and to chalk out a
more comprehensive policy to restore the
country'simage as the top tea producing and
experting country; and

(c)if so, the details thereof and the steps
contemplated by the Government in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). Government had
constituted a national committee for formu-
lating a long term strategy and plan for tea.
This committee had submitted its report in
May,1989 and had, inter-alia, also identified
the problems and shortcomings of the tea
industry. Among the policy measures being
implemented for maintaining India’s image
as the top tea producing and exporting coun-
try are promotion of tea cultivation in non-
traditional areas, encouraging higher pro-
ductivity through replantation, rejuvenation,
etc., promotion of Indian tea in the interna-
tional market through special logos and also
promotion of India brands by private compa-
nies.

Foreign Investment
227. SHRI RAM PRAKASH SINGH:
Will the Minister of FINANCE be pleased
to state:-
(a) whether the Government propose to
allow foreign companies to participate in
Indian mutual funds;

(b) if so, the details thereof;

(c) other opportunities proposed to be
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given by the Government to encourage for-
eign investment in the country; and

(d) the expectations of the Government
as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Such proposals
when received when received are consid-
ered on merits.

(c) New Industrial Policy announced
recently, has allowed approval for foreign
direct investment upto 51% foreign equity in
34 high priority industries. Foreign equity
proposals need not necessarily be accom-
panies by foreign technology agreement.
Majority foreign equity holding upto 51%
equity has also been allowed for trading
companies predominantly engaged in ex-
port activities.

(d) It is expected that the measures as
at (c) above will bear good results.

Hindustan shipyard Limited, Visakhap-
tanam

228. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of SUR-
FACE TRANSPORT be pleased to state:

(a) whether the Hindustan Shipyard
Limited, Visakhapatnam is running in loss
for the last several years;

(b) if so, the reasons therefor;

(c) whether the shipyard is not having
sufficient orders to manufacture ships; and

(d) if 80, the steps taken or proposed to
be taken by the Government to make the
shiphyards economically viable?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRIJAGDISH TYTLER) : (a) Yes, Sir.

(b) A number of factors contribute tothe
losses of Hindustan Shipyard. The more
important ones are: P

(a) Huge cost-price gap due to pric-
ing formula;

(b) Long time over-runs in comple-
tion of ships;

(c) Huge interestburden arising out
of borrowings for meeting the cost-

price gap efc.
(d) Low productivity.
(c) Yes, Sir.

(d) Anumber of steps are under consid-
eration of the Gowt. for revival of HSL and
other shipyards. These include capital re-
structuring, upward revision of Govt. subsidy
payable for construction of ocean-going
vessels, duty free ports upto 50% of the
realisable price of vessel etc.

[ Translation)

Construction of Defence roads from
Moradabad to Tanda, Bajpur, Haldwanl

229. SHRI BALRAJ PASSI: Will the
Minister of DEFENCE be pleased to state:

(a) the total amount spent so far on the
construction of defence, road from
Moradabad to Tanda, Bajpur, Haldwani;

(b) whether the said road is in a dilapi-
dated condition;

(c) whether work on this road is in prog-
ress as per schedule; and

(d) if not, the reasons therefor and the
details of the progress of work?
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THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (d). The road from
Moradabad- Tanda-Bajpur-Haldwani is not
a Defence road. As such no information
about this road is available in the Ministry of
defences.

Import of Palm Oil and Rubber

230. SHRIRAM TAHAL CHOUDHARY:
Will the Minister of COMMERCE be pleased
to state:

(a) the steps being taken by the Govern-
ment to reduce the import of palm oil and
rubber;

(b) whether new areas have been iden-
tified to grow their crops; and

(c) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBA.RAM): (a) to (c). All out efforts are
being made for reducing the import of rubber
by increasing natural rubber production within
the country. These include:-

1) Price protection for indigenously
produced rubber in order to en-
courage rubber growers to produce
more rubber.

ii) Undertaking comprehensive
research on all basic as well as
adaptive aspects of cultivation and
production atthe Rubber Research
Institute of India and transterring
proven technology on extensive
scale to rubber growers through
Board's extension service machin-

ery.

ili) Implementation of development
schemes designed to expand area
under plantation, replant old and
uneconomic plantations, promote
use of high Yielding cultivatrs,
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improve yield from existing planta-
tions and upgrade quality of
rubber.

iv) Laying emphasis on spreading
rubber cultivation to non-tradi-
tional areas.

Future potential for expansion of rubber
area is estimated to be about 11,50,000
hectares spread over in the North-Eastern
Region and States like Karnataka, Andhra
Pradesh, Madhya Pradesh and Andamans
& Nicobar Islands etc.

With regard to Paim Oil, information
will be collected and laid on the Table ofthe
House.

[English]
Exports

231.SHRI DILEEP SINGH BHURIA:Will
the Minister of COMMERCE be pleased to
state:

(a) whether the exports have regis-
tered a downward trend in recent months;

(b) if so, the reasons therefor; and

(c) the steps being taken to increase
the exports?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) According to the pro-
visional figures, India’s exports during the
first halt of the current financial year i.e.
April-September, 1991 amounted to Rs.
18711 crores as conpared o Rs 15097 crores
during April-September, 1990, thereby reg-
istering a growth of 23.9% in rupee terms.

Export growth in the second quarter of
1991-92 showed some improvement over
the performance in the first quarter in rupee
terms. As against a growth of 10.1% in
Aprikune, 1991 over the corresponding
period in 1990, exports registered a growth
rate of 37.3% during July-September, 1991.

Exports to Rupee Payment Area have
been deliberately compressed on account
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of difficulties being experienced by these
countries to supply necessary imports to
India. As a result, exports to Rupee
Payment area declined by 39% in rupee
terms and about 54% in US dollar terms
during April-September, 1991 over the cor-
responded period in 1990. During April-
September, 1991, exports to General Cur-
rency Area increased by 39.4% in rupee
terms and 5.4% in US dollar terms.

(b) The reasons for low growth in ex-
ports include decline in exports to countries
in Rupee Payment Area, decline in global
output and exports, recession in major de-
veloped countries, depressed world prices
for some of our agricultural products, import
curbs imposed on account of critical Balance
of Payments situation which affected our
domestic production, and steep hike ininter-
est rates on export credit, etc.

(c) The Government introduced a pack-
age oftrade policy reforms aimed at strength-
ening of export incentives, eliminating sub-
stantial volume of import licensing and opti-
mal import compression. REP licences have
been replaced by a new instrument named
Eximscrips. These will be the means of ob-
taining access to certain categories of im-
ports of raw materials, components and
spares. The system of advance licensing as
an instrument of export promotion has also
been strengthened. Government has de-
cided to allow established exporters to open
foreign currency accountsin approved banks
and allow exporters to raise external credits,
pay for export related imports from such
accounts, and credit export proceeds to such
accounts. Besides, Government have taken
other steps which include reducing conirols
through licensing, simplification of proce-
dures for export, activisation of Board of
Trade, bilateral discussion with selected
countries, interaction with national organisa-
tions of trade and industry,etc.

Expenditure Tax Payable by Air-
Conditioned Hotels

232. SHRI SHARAD DIGHE:Will the
Minister of FINANCE be pleased to state:
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(a) the number of hotels in Bombay
which were partly or fully air-conditioned
before October, 1, 1991;

(b) the number of hotels which have
done away with air-conditioners to avoid
payment of 15 per cent expenditure tax
payable from October,1,1991 on food" and
drinks sold in hotels and restaurants which
have air-conditioners;

(c) the estimated collection of this tax
during the current financial year; and

(d) the estimated loss to the Govern-
ment on account of closing of air-condi-
tioned hotels in Bombay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!I RAMESH-
WAR THAKUR): (a) , (b) and (d). No such
data is available in the Ministry. However, all
possible steps are being taken to ensure that
persons liable to Expenditure-tax do not
escape from their liability.

(c) Rs. 150 crores.
[ Translation)
Trade With Japan, France and USA

233. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of GOM-
MERCE be pleased to state:

(a)thefigures regardingtrade conducted
by India with Japan, France and USA during
the last two years; and

(b) the steps being taken to promote
trade and remove the imbalance in trade in
hard currency and soft currency areas?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM) : (a) India’s trade with Japan,
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France and USA during the last two years
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has been as follows:-

. (Rs. Crores)
Name of the Country Export Import

1989-90 1990-91 1989-90 1990-91

Japan 2726.69 3025.25 2819.70 3245.53

France 638.32 765.44 1611.75 1305.02

USA 4474.38 4795.52 4259.48 5236.98

(b) Apart from the liberalised trade and
industrial policy, other export promotion
measures are undertaken like exchange of
business delegations, participation in fairs
and governmental level discussions for
improving bilateral trade.

[English)

Violation of RBI Norms by Foreign
Banks

234.SHRI MORESHWAR SAVE: Will
the Minister of FINANCE be pleasedto state:

(a) whetherthe Reserve Bank of Indiain
its internal report of October, 1990 has pointed
outthatforeign banks are flouting RBI norms;

(b) if so, whether the Government pro-
pose to probe into the functioning of foreign
banks;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Reserve Bank of India have
'eported that their review of the working of
foreign banks for the year ended March
1990, revealed failure to achieve priority
Sector lending targets, low export sector
finance and general apathy to continue to
finance sick units on the part of a number of
foreign banks. Certain irregularities were

also noticed in the areas of bill financing and
portfolio management. As a result of the
review, Reserve Bank of India issued in
January, 1991 revised and exhaustive guide-
lines to all scheduled commercial banks
stating inter-alia that any violation of the said
guidelines would be viewed very seriously
by the RBI.

(b) There is an inbuilt system for inspec-
tions of foreign banks by the Reserve Bank
of India at intervals of two years. The banks
are advised totake suitable steps to rectify or
remove the adverse features pointed out in
the inspection reports within a reasonable
time frame. Serious irregularities are also
discussed with the management of the banks.

(c)and (d). Donotarisein view of replies
to (a) and (b) above.

Migration of Handloom Weavers and
Artisans to Cities

SHRI MADAN LAL KHURANA:
SHRI DHARMABHIKSHAM:

235.

Willthe Ministerof TEXTILES be pleased
to state:

(a) Whether due to the recently an-
nounced industrial and financial policies by
the Government the handloom weavers and
artisans of the country have reached starva-
tion stage and are leading a life of misery;

(b)lf so, whether a large number of
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handloom weavers and artisans have mi-
grated fromtheir villages to cities in search of
livelihood;

(c) it so, the reasons for adopting anti-
handloom weavers and artisans policy forc-
ing them to live their villages towards cities;
and

(d) the details of corrective measures
taken or proposedto be taken by the govern-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF (SHRI ASHOK GEHLOT):
(a) No Sir, The policy measures recently
announced by the Government for promot-
ing and strengthening village industries in-
cluding handloom sector are aimed at im-
parting more vitality and growth-impetus to
the sector to enabile it to contribute its mite
fully to the economy, particularly in terms of
growth of output, employment and exports.

(b) to (d). Do not arise.

Production and export of Sugar

236.SHRI V.S. VUJAYARAGHAVAN:
Will the Minister of COMMERCE be pleased
fo state:

(a) whetherthere has been a phenome-
nal Increase in the production of sugar this
year,

(b) if so, whether the Union Government
propose to increase its export ; and

(c) if so, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM) :(a) The productioa of sugarin
the sugar year 1991 is estimated at 119.05
lakh MTs as against 109.89 lakh MTs in the
previous sugar year.

. (b) and (c). Government has released
5.25 lakh MTs of sugar for commercial and
preferential quota exports during 1991-92
fiscal year.

[ Translation)

Opening of New Branches of Banks in
Deoria and Balla District of U.P.

237. SHRIHARI KEWAL PRASAD: Will
the Minister of FINANCE be pleasedto state:

(a) the number of branches of national-
ised banks in the rural areas of Deoria and
Balia districts of Uttar Pradesh, bank-wise;

(b) whether the-Govemment propose
to open some new branches in the rural
areas-of these districts;

(c) if so, the names of the places where
these branches are likely to be opened; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Bank-wise number of branches
of Public Sector Banks in rural centres of
Deoria and Balia Districts of Uttar Pradesh
(as on 30.6.1991) are given below:-

Name of bank No. of branches in District
Deoria Balia
1. State Bank of India 10 5
2. Allahabad Bank 2 3
3. Central Bank of India 41 14
4. Punjab National Bank 17 -
5. Union Bank of India 3 5
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N (b) to (d). Under the extant policy of
Reserve Bank of India (RBI) for opening of
branches in-rural areas, the list of identified

-+ centres with. necessary particulars in each
District has to be given to the lead bank of
that District. The lead-bank after consolidat-
ing the list received from all banks submits it
to the District-Collector for recommenda-
tions andonwardtransmissionto BRIt
the concerned State Government. Under the
Branch Licensing Policy (1990-95), opening
of branches of Public Sector Banks is con-

+ tinuous process and hencae it is not possible
to project the-number of branches that will
be opened in the rural areas of these Dis-
tricts.

[English]

Repurchase of Gold sold out of Gov-
ernment stocks

238. SHRI SHANKERSINH
L VAGHELA:
Li,- DR. LAXMINARAYAN PAN-
DEYA:

Willthe Minister of FINANCE be pleased
to state:

(a) the quality and value of gold sold by
the Government in May, 1991 to raise money
in foreign exchange with an option to repur-
chase the same; and

(b) the time by which the gold is likely to
be repurchased by the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKURY): (a) The Union Government leased
20 metric tonnes of confiscated goid held in
Government account to the State bank of
India as per lease agreement dated May 16,

v 1991, In turn, the State Bank of India entered
' into a sale transaction with repurchase op-

tion with Union Bank of Switzerland as per
agreement dated May 18,1991. The aggre-

9ate value of gold leased to State Bank of
India by the Government of India, computed
at 95 percent of the price of gold at London

Metal Exchange worked out to US $ 200.4
million.
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(b) The State Bank of India will com-
mence exercising repurchase option with
the instaiment due on 25th November, 1991.

[ Translation}
More Buses for Trans-Yamuna Area

239.SHRI B. L. SHARMA PREM: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the total number of buses operating
under DTCin Delhi atpresent and the number
of those being operated in trans-Yamuna
area;

(b) the total requirement of buses to
meet the needs of the population of Delhi;

(c) whether any survey has been con-
ducted by the Government in this regard?

(d) if so, the details thereof; and

(e) the steps taken or proposed to be
taken by Governmentto operate more buses
in trans-Yamuna area to meet the heavy
rush of commuters there?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) Ason31-10-
91 the total number of buses operating under
DTC in Delhi was 4580 including 620 private
buses. The busesoperating underthe Trans-
Yamuna area was 1039 including 71 private
buses.

(b) to (d). The Working Group on Road
Transport for the 8th Five Year Plan had
projected the following fleet requirements of
DTC buses and private buses for the year
1991-92:-

DTC Private Total
Operators
6019 2408 8427

(e) Due to financial constraints DTC at
present is not in a position to provide more
buses to operate in the Trans-Yamuna Area.
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Government have recommended to Delhi
Administration a scheme for the introduction
of special stage carriage permits to be given
to the private operators at a fare structure
higher than that of DTC. The Delhi Admini-
stration have also been asked to issue more
stage carriage permits to private operators
which would adeguately serve all parts of
Delhi including Trans-Yamuna area.

[English]

Discrepancy in R.B.l. and IMF Figures
About Indian Economy

240.SHRIHARI KISHORE SINGH: Will
the Minister of FINANCE be pleasedto state:

(a) whether there is any discrepancy in
the RBIfigures and those of IMF in regard to
the growth of Indian economy;

(b) if so, the details thereof;

(c) whetherthis issue has beentaken up
with the IMF as it involves the integrity of our
major financial institution; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

(b) to (d). Does not arise.

Delay in Clearance of Applications for
Issue of Equity/Debentures

241. SHRI SOMJIBHAI DAMOR: Will
the Minister of FINANCE be pleased to
state:

(a) the number of companies whose
applications for issue of equity/debentures
have been cleared by the Controller of Capital
Issues(CCl) during the last three months;

(b) whether a large number of such
applications are still awaiting approval by the
CC.l;
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(c) if so, the number thereof and the
reasons for the delay;
[ 4
(d) whetherthe Government propose to
allow automatic approval of such applica-
tions under a time-bound programme;

" (e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) During the last three
months (August-October 1991), 206 appli-
cations of Public Limited companies for is-
sue of Equity/Debentures have been cleared
by Controller of Capital Issues.

(b) and (c). As the companies have not
furnished complete information and in some
cases the proposal submitted by companies
do not conform to guidelines for issue of
Equity/Debentures, 33 applications received -
during the above mentioned period have not
been cleared as on date.

(d) to (f). In view of the reply to (a), (b) &
(c) above, the Question of automatic ap-
proval does not arise.

Raw silk Production

242.SHRI C.P. MUDALA GIRIYAPPA:
Willthe Minister of TEXTILES be pleased to ~p-
state:

(a) the production of raw silk in the
country during the year 1990;

(b) whether a massive Rs. 700 crores
World Bank aided project has been taken up
in the country to enhance silk production to r
15,000 tonnes in five traditional states an<
twelve States by 1994-95; and v

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHO'K
GEHLOT): (a) The production of raw silk In
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the country during the year 1990-91 was of
the order of 12,665 M. Tonnes.

(b) and (c). A Statement is attached.

STATEMENT

A World Bank/Swiss assisted National
Sericulture Project is being implemented in
Five traditional States (Andhra Pradesh,
Jammu & Kashmir, Karnataka, Tamil Nadu
and West Bengal) and 12 pilot Sates (Ma-
harashtra, Kerala, Orissa, Assam, Bihar,
Uttar Pradesh, Madhya Pradesh, Rajast-
han, Gujarat, Himachal Pradesh,Punjab &
Haryana). The project is being implemented
from 1989-90 at an initial outlay of Rs. 555.30
crore over a period of five years.

The overall targets envisaged under
this project are as under:-

1. Development of 57,600 hectare of
additional mulberry plantation.

2. Increasedproductionof58,700ton.
cocoons.

3. Additional production of 6,000 ton.
raw silk;

4. Additional employment to 1 million
persons.

5. Increase in Export earnings to Rs.
900 crores.

6. Improvement in quality and pro-
ductivity of Indian silk.

7. Strengthening of infrastructure for
research, extension, Seed Production, mar-
keting of cocoons and raw silk processing
and quality control.

8. Providing financial supportto rear-
errs, reelers, twisters and seed producers
through NABARD and IDBI.

9. Strengthening socially desirable
teatures such as employment of women,
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involvement of NGOs in Sericulture Devel-
opment etc.

NTC Mills In U.P.

243.SHRI VISHWANATH SHASTRIL:
Willthe Minister of TEXTILES be pleased to
state:

(a) the names of textile mills in Uttar
Pradesh managed by the National Textile
Corporation;

(b) the financial Performance of these
mills;

(c) whether the Government have any
proposal to nationalise these mills; and

(d) if not, the Government's plan with
regard to the mills whose take-over period is
likely to be over in the near future?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK

‘GEHLOT):(a) In addition to 9 nationalised

units, the following 2 units are managed by
National Textile Corporation in Uttar
Pradesh:-

(i) Laxmirattan Cotton Mills, Kanpur.

(ii) Atherton Cotton Mills, Kanpur.

(b) The net loss incurred by these two
mills during 1990-91 is given below:-

1990-91-Net Loss
(Rs. in crores)

Name of the mill

(i) Laxmirattan Cotton Mills-  13.41

(i) Atherton Cotton Mills- 11.90

(c) and (d). The management of 2 units
at Kanpur was taken over by the Central
Government, pending Nationalisation. A
decision on the nationalisation of managed
units under National Textile Corporation,
including those at Kanpur, would be taken by
the Government atthe appropriate time after
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taking into account various relevant consid-
erations.

[Translation]

Implementation of agriculture Credit
card Scheme

244 SHRI RAJENDRA AGNIHOTRI:
Will the Minister of FINANCE be pleased to
state:

(a) whether some public sector banks
have introduced Agriculture Credit Card
Scheme in Uttar Pradesh;

(b) if so, the names of the districts se-
lected under this scheme;

(c) whether the Government propose to
implement this scheme in all the districts of
the state; and

(d)if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI! DALBIR
SINGH): (a) to (d). Public sector Banks take
measures ontheirown like introducing credit
cards to farmers with a view to provide easy
and timely credit to the farmers and also to
augment credit flow to agriculture sector.
These cards are given to farmers who have
good track record to enable them to get
agricultural credit without difficulty to meet
the cost of production inputs. As per informa-
tion available Agricultural Credit Card
Scheme has been introduced by Dena Bank,
Union Bank of India, Bank of Maharashtra,
New Bank of India, Andhra Bank, Vijaya
Bank, United Bank of India, State Bank of
India, Canarabank, Allahabad Bank, Punjab
National Bank, Corporation Bank, Central
Bank of India , UCO Bank, State Bank of
Mysore and Bank of Baroda in selected
areas of States including State of Uttar
Pradesh.
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[English)

Rules for Verlification of Proxies for
EGMAGM of Public Limited Oompany

245.SHRIGUMAN MAL LODHA:Will
the Ministr of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the rules for verification of proxies for
an Extra-ordinary General Meeting/annual
General Meeting (EGM/AGM) of public lim-
ited company;

(b) whether such verification is done
before the poll or after poll conducted at the
EGM/AGM; and

(c) if so, the legal status of a proxies
when the EGM/AGM for which it was ob-
tained is cancelled;

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (c). Sub-sec-
tion (7) of section 176 of the Companies Act
provides that every member entitled to vote
at a meeting of a company, or on resolution
to be moved thereat, shall be entitled during
the period beginning twenty-four hours be-
fore the time fixed for the commencement of
the meeting and ending with the conclusion
of the meeting, toinspect the proxies lodged,
at any time during the business hours of the
Company, provided not less than three days
‘notice in writing of the intention so to inspect
is given to the Company.

The form of proxies prescribed by the
Companies in their Articles of association is
expected to be as near as possible to the
form prescribed in Schedule IX to the Act
and requires the date of the meeting to be
mentioned therein, so as to obviate any
possible misuse of the proxies at meetings
subsequent to the ones for which the said
instruments of proxies were actually intended
and executed.

»




101 Written Answers
[ Translation]
New Surface Transport policy

246.SHRBISHIV SHARAN VERMA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government have for-
mulated a new surface Transport Policy; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER ): (a) No, Sir.

(b) Does not arise.
[English)
Cut In Sugar export Quotas

247.SHRI SUKDEO PASWAN: Will the
Ministerof COMMERCE be pleasedto state:

(a) the annual loss suffered by the
Government so far in foreign exchange on
account of cut in the preferential sugar ex-
port quotas under the Us Sugar Act 1948
and EEC quota;

(b) whether any efforts have been made
for the restoration of the sugar Export quo-
tas;

(c) if so, the outcome thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). India had a quota of
25,000 tonnes of sugar to sell to the Euro-
pean Economic Community at guaranteed
prices. As India could not fulfil this quota for
the delivery period 1980-81 due to drought
and other reasons, the EEC withdrew the
quota. The quota was re-instituted in 1983
with a quota amount of 10,000 MTs, which is
currently in force.
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The US import quota of sugar for India
in 1991-92 has been fixed at 10,571 MTs
(Raw value) as against 16,273 MTs during
1990-91. US fixes sugar import quotas for
various countries every year. An important
consideration in fixing the quotas is the
domestic production of sugar in the United
States, which has been fairly high this year.
In view of this India’s quota has been re-
duced.

In view of what has been stated above,
the question of loss of foreign exchange
does not arise.

[Translation)
Bank Robberies

248. SHRIMATI SUMITRA MAHAJAN:
Will the Minister of FINANCE be pleased to
state:

(a) whether the cases of bank robberies
have increased this year;

(b) if so, the reasons therefor; and

(c) the loss of life and the amount in-
volved in each case, bank-wise and the
mannerin whichthe compensation has been
made?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). As per available infor-
mation, while 169 incidents of robberies/
dacoities took place in public sector banks in
the country during the year 1990, there have
been only 84 incidents of bank robberies/
dacoities during January to September, 1991.

(c) Information regarding amount in-
volved in bank robberies/dacoities which
took place in pubiic sector banks during the
period 1.1. 91 10 30.9.91, and the loss of life
there in is given in the attached Statement .

As regards payment of compensation,
information is being collected.
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[English)
Purchase of AS 90 Guns

249. KUMARI UMA BHARTI: Will the

Minister of DEFENCE be pleased to state: |

(a) whether the Government propose
to purchase the British AS 90 self-pro-
pelled guns;

(b) if so, when; and

(c) the salient features of the gun and
its capability as compared to Bofors gun?

THE MINISTER OF DEFENCE (SHRI
SHARD PAWAR): (a) to (c). The Army has
received a number of offers of self-propelled
guns, including the British As. 90. The vari-
ous offered guns have not been evaluated.

Disposal of Cases in Supreme Court/
High Courts

251. SHRI PAWAN KUMAR BANSAL:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whetherthere has been anydiscern-
ible progress in the rate of disposal of cases
in the Supreme Court and High Courts after

the increase inthe number of judges thereof;
and

(b) if not, the steps proposed to be taken
by the Government for expeditious disposal
of cases and clear the backlog of the pend-
ing cases?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir. There
has been a perceptible improvement. In the
case of Supreme Court of India, the number
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of pending cases which was 201383 as on
1.1.90 has come down to 135374 as on
1.10.1991. As regards the High Cougts, al-
though the pendency of cases has increased
due to institution of larger number of cases,
the rate of disposal and quantum of disposal
has increased during the last few years. The
number of cases disposed in 1989 were
770946 as compared to 605698 in 1985.

(b) Besides increasing the Judge
strength from time to time, various other
steps such as grouping of cases requiring
quick disposal, constitution of specialised
benches, etc. have beentaken. The Benches
are being so constituted in the Supreme
Court that they function for a longer period
and the work so allocated that similar mat-
ters are posted before the same Bench. The
various recommendations including those
relating to procedural and jutisdictional re-
forms contained in the Report of the Arrears
Committee (Malimath Committee), which
went into the problem of arrears in High
Courts, have been forwarded to all the High
Courts, State Governments and concerned
Central Ministries for suitable follow-up ac-
tion.

Thefts In Container Warehouse of
NHAVA SHEVA Port

252. SHRIGURUDAS KAMAT: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the number of thefts taken place in
the container warehouse of Nhava Sheva
Port during the last three years and the
amount involved therein;

(b) the parties which owned these ware-
houses; and

(c) the action taken against them?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRIJAGDISH TYTLER): (a) to (c). There
is a warehouse at the Container Freight
Station under the management of Central
Warehousing Corporation (CWC). As ascer-
tained from Central Warehousing Corpora-
tion, there was only one theft during last
three years of estimated amount of
Rs.16,000/-. A First Information Report (FIR)
was lodged by CWC with the police.

Calcutta Port

253. SHRIMATI MALINI BHAT-
TACHARYA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether there has been a reduction
intonnags and in the number of ships carry-
ing cargo at the Calcutta Port during the last
several years:
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(b) if so, the details thereof and the
reasons therefor;

(c) whether there has also been a re-
duction in the number of workers and em-
ployees at Calcutta port and dock;

(d) if so, to what extent; and

(e) the steps taken by the Government
to improve the working of Calcutta Port?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No Sir, there
has been no reduction intonnage handled at
Calcutta port butthe numberof ships handled
at Calcutta port has reduced.

(b) The details for the past 5 years are
as follows:

Year Tonnage handled No. of ships handled
(in 000 M. T.)
1986-87 12072 1400
1987-88 13071 1394
1988-89 14223 1364
1989-90 14689 1393
1990-91 15420 1366
The reduction has been dueto increase
in the parcel size. Year No. of employees
(c) Yes sir. in Calcutta Port
(d) The extent of reduction in past five 1988 26431
years is as under:
1989 25702
Year No. of employees
in Calcutta Port 1990 24846
1986 28414 (e) Following steps have been taken:
1987 26849 (i) Improvement in draught
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for berthing bigger ships.

(ii) Modernisation of equip-
ment for speedy handling
of cargo.

(iii) Augmentation of capacity
by construction of a new
oil jetty.

[ Translation)

Opening of New Branches of National-
Ised Banks In Cuttack District

254. SHRI SRIKANTA JENA: Will the
Minister of FINANCE be pleased to state:

(a) the number of branches of national-
ised banks in the rural areas of Cuttack
district of Orissa;

(b) whetherthe Government propose to
open some new branches in the rural areas
of this district;

(c) if so, the names of the places where
these branches are proposed to be opened;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) There are 165 branches of
Public Sector Banks in the rural areas of
Cuttack District of Orissa.

(b) to (d). Under the extant policy of
Reserve Bank of India (RBI) for opening of
branches in rural areas, the list of identified
centres with necessary particulars in each
District has to be given to the lead bank of
that District. The Lead Bank after consolidat-
ing the list received from all banks submits it
to the District Collector for recommenda-
tions andonwardtransmissionto RBIthrough
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the concerned State Government. Underthe
Branch Licensing Policy (1990-95), opening
of branches of Public Sector Banks is a
continuous process and hence it is not pos-
sible to project the number of branches that
will be opened in the rural areas of Cuttack
District.

Development of National Highways in
Gujarat

*255. SHRI KASHIRAM RANA: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a)the details of proposals forthe devel-
opment of National Highways submitted by
the Gujarat Government to the Union Gov-
ernment during the last three years;

(b) the details of proposals out of them
approved by the Union Government and the
amount sanctioned therefor;

(c) the reasons for not clearing the
remaining proposals;

(d) whetherthe construction work of any
of sanctioned projects is being delayed; and

(e) if so, the reasons therefore?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Against the cumulative Annual Programme
of Rs. 219.11 crores for National Highways
in Gujarat relating to the 3 year period from
1.4.881031.3.91, 164 proposals costing Rs.
127.34 crores were approved by the Ministry
keeping in view the availability of funds and
overall priorities.

(c) Out of the 12 pending proposals as
on 1.4.91, 5 proposals have been taken up
for approval during 1991-92. Remaining
proposals are under correspondence with
the State PWD for clarifications.
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(d) and (e). As per available informa-
tion, the sanctioned National Highway proj-
ects are generally progressing satisfactorily.
However, the construction of Ahmedabad-
Vadodara National Expressway sanctioned
in 1986-87 has got relatively delayed due to
contractual problems which have been re-
solved substantially since.

Reservation in Promotion io SCs/STs
Employees in Syndicate Bank.

256. SHRI RAM VILAS PASWAN: Will
the Minister of FINANCE be pleasedtostate:

(a) whether the Supreme Court has
directed the Syndicate Bank to provide res-
ervation in promotion to the employees be-
longing to Scheduled Castes/Scheduled
Tribes in all categories from 1978 onwards;

(b) if so, whether the Syndicate Bank
has implemented it; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Hon'ble Supreme Court of
India vide its Judgement dated 10.8.1990 in
W.P. No. 847/87 read with its order dated
1.4.91 in Review Petition Nos 592 and 608 of
1990, has directed Syndicate Bank inter-alia
to provide reservations for Scheduled Castes
and Scheduled Tribes w.e.f. 1.1.1978 in
promotions within its officers’ cadre.

(b) Yes, Sir.

(c) Does not arise.

Irregularities in Rural Banks in U.P.

257. SHRI RAJVEER SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether irregularities have been
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detected in some branches of rural banks in
Uttar Pradesh;

(b) if so, the details thereof;

(c) whether any inquiry committee has
been constituted in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) tc (d). National Bank for Agricul-
ture and Rural Development has reported
that no serious irregularities have been de-
tected in the Regional Rural Banks function-
ing in the State of Uttar Pradesh. However,
the Regional Rural Banks in general suffer
from financial weaknesses due to their fi-
nancing being confined largely to the target
group, the non-recovery of dues etc. The
complaints regarding functioning of any
individual RRB as and when received are
examined and the concerned authorities are
advised for taking suitable remedial meas-
ures.

[English)

Privatisation of Financlal Institutions

258. SHRI PHOOL CHAND VERMA:
Will the Minister of FINANCE be pleased to
state:

(a) whether there is any proposal for
privatisation of financial institutions; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Government is not currently
considering any proposal for privatisation of
financial institutions.

(b) Does not arise.
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News item Captioned “Barood Dipo SE
Goliyan Gayab”

259. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of DEFENCE be pleased to
state:

(a) whether attention of the Govern-
ment has been drawn to the news item
captioned “Barood Dipo Se Goliyan Gayab
Mamla Dabane ki koshish” appearing in
‘Jansatta’ dated October 29, 1991;

(b) if so, wheiher the Covernment have
conducted an inquiry in this regard and ac-
tion has been taken against the concerned
employees;

(c) if so, the details thereof; and

(d) if not, the reason therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (d). Loss of 5762
rounds of 7.62 mm ammunition was de-
tected from a railway consignment received
at the Ammunition Depot, Bharatpur, on
16th March, 1989. The inspection of the
consignment revealed bricks and stones
inside some of the boxes in place of the
ammunition found deficient. A Court of In-
quiry was convened by the Army authorities
to investigate the circumstances of the loss.
The Inquiry was unable to provide leads for
the recovery of the lost ammunition. The
Court recommended administrative and
disciplinary action against three officers, two
Non-Commissioned Officers and two Civil-
ian Storekeepers of the Ammunition Depot,
Bharatpur, for negligence in performing their
duties. The action against the combatants
has been completed. Disciplinary action
against the civilian staff is in progress.

Problems of Exporters on withdrawal of
CCA and Announcement of New Trade
Policy

260. SHRI RAM KAPSE: Will the Minis-
ter of COMMERCE be pleased to state:
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(a) whether the exporters have been
facing problems after the withdrawal of cash
compensatory support and the announce-
ment of the new trade policy;

(bj if so, the details thereof; and.

(c) the remedial measures taken or
proposed to be taken by thie Government in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). Exporters have
experienced difficulties as a result of with-
drawal of the scheme of Cash Compensa-
tory Support w.e.f. 3.7.91. However, other
measures taken by Government including
adjustment of exchange rate, the re-struc-
turing and expansion of the ‘Replenishment
Licence Scheme’, introduction of a uniform
REP rate of 30% of the f.0.b. value and other
liberalised trade policies have more than
offsetthe disadvantage of withdrawal of CCS.

Trade Negotiations with Russian
Republic

261.THE PRITHVIRAJ D. CHAVAN:Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government are con-
ducting separate trade negotiations with the
Russian Republic of the Soviet Union;

(b) if so, whether the Government pro-
pose to set up a Joint Commission to discuss
the main issues of Indo-Russian Co-opera-
tion;

(c) whether any trade protocolis likely to
be signed with the Russian Republic;

(d) whether such negotiations are going
on with other Soviet Republics also and
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whether separate trade protocols are pro-
posed to be signed with them; and

(e) if so, the names of such Republics?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). Yes Sir. The
trade negotiations with the Russian Repub-
lic are likely to commence shortly. There is
as yet no formal proposal to set up an an
Indo-Russian Joint Commission.

(d) and (e). A trade agreement has
already been concluded with the Republic of
Uzbekistan. Preliminary talks in this regard
have also been held with Kazaksthan and
Kirghizia.

[ Translation)

Sainik Rest House at Kotdwar
(Garhwal)

262. SHRIBHUWAN CHANDRA KHAN-
DURI: Will the Minister of DEFENCE be
pleased to state:

(a) whether there is any proposal to set

up a Sainik rest house in Kotdwar (Garhwal);

(b) if so, the time by which it is likely to
be set up?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) No proposal has
been received from Government of Uttar
Pradesh for setting up of a Sainik Rest
House at Kotdwar (Garhwal).

(b) Does not arise.
[English)
Elections in Punjab
263. SHR! CHITTA BASU: Will the

Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:
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(a) whether any decision has since been
taken for holding elections in Punjab in
February next; and

(b) if so, the steps taken or proposed to
be taken for ensuring fair and free elections
in the State?

THE MINISTER OF STATE OF THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Elections in
Punjab are proposed to be held before
February, 15, 1992 though firm dates for
holding elections in Punjab have not yet
been decided.

(b) Government has already taken
adequate steps to deal with terrorist vio-
lence, to provide security to the citizens and
to maintain law and order. The Governor of
Punjab has been touring various parts of the
state alongwith senior officers and is attend-
ing to the grievance of the people in an effort
to bridge the gap between the administration
and the people. Attention is also being paid
to the economic development of the State
and to create more job opportunities for the
youth, especially the educated unemployed
to wean them away from taking to the terror-
ist path. All possible efforts are being made
to create necessary atmosphere for the
conduct of fair polls in the state. Further
necessary steps will be taken to ensure free
and fair poll as and when these are held.

[ Translation)

Alleged Irregularities in Customs
House in Bombay

264. SHRISANTOSH KUMAR
GANGWAR:
SHRI SHIV SHARAN
VERMA:
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Will the Minister of FINANCE be
pleased to state:

(a) whether the Government have re-
ceived any complaints alleging irregularities
and bunglings in the Customs House in
Bombay;

(b) if so, the details thereof; and
(c) the actions taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The Government
does receive from time to time complaints
from the trade and individuals regarding
delays in clearance of goods, baggage of
passengers etc. in various Custom Houses
including Bombay Custom House. Such
complaints are examined in consultation with
the concerned Collectors of Customs and
corrective action is taken, wherever called
for.

[Translation)

Supply of Cotton Quota to Handloom
Units In Bihar

266. SHRI MUMTAZ ANSARI: Will
the Minister of TEXTILES be pleased to
state:

(a) whether small scale handloom
units in Bihar are lying closed on account
of non-supply of the quota of cotton;

(b) if so, the reasons therefore; and

(c) the maximum quota of cotton per unit
being given or proposed to be given by the
Union Government to the Government of
Bihar to encourage export by these small
scale handloom units?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
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GEHLOT): (a) to (c). Handloom urfits do not
use cotton. Therefore, there is no question of
any handloom unit being closed on account
of non-supply of the quota of cotton.

While there are no problems on the
availability of cotton hank yarn for consump- -
tion in the handloom sector, the problem has
been one of prices. The cotton yarn prices
have registered an increase in the last few
months. Government had taken a number of
corrective measures including suspending
export of cotton yarn and by pursuading the
spinning mills in the cooperative, private and
State sector to supply hank yarn to hand-
loom weavers at pre-budget ptices.

There is no quota for supply of cotton
yarn to the handloom units.

Indigenous Technology for Production
of Fighter Aircrafts

267. SHRI RAMESH CHENNITHALA:
Will the Minister of DEFENCE be pleased
to state:

(a) whether there is any proposal to
develop indigenous technology for produc-
tion of fighter aircraft; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes Sir.

(b) The Light Combat Aircraft is being
developed indigenously. The technologies
being developed under this programme in-
clude digital fly-by-wire control system,
compcsites for wings, multi-mode radar and
advanced avionics.

Powers of Income Tax Officlals
268. SHRI JEEWAN SHARMA: Will

the Minister of FINANCE be pleased to
state:
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(a) whether attention of the Govern-
ment has been drawn to the new item cap-
tioned *I-T men have no power to arrest,
rules court” appearing inthe Hindustan Times
of November 11, 1991; and

(b) if so, the actions taken by the Gov-
ernment to implement the directions of the
Delhi High Court particularly with regard to
the persons against whom strictures have
been passed by the High Court?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) A Special Leave Petition has been
filed against the findings of the High Court
holding that the search in the case of the
assessee was not justified on the facts of the
case and that the assessee was unlawfully
detained. Hence no action has been taken
against the officials concerned.

[ Translation)
Green line Service by DTC

269. SHRI ARVIND NETAM: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether a green line service has
been introduced by D.T.C., to provide fast
and comfortable service at a higher fare
structure;

(b) if so, the details of roots on which
this service has been introduced;

(c) whether there is too much rush
even in these buses and the passengers

have to travel while standing; and

(d) if so, the steps Government
Propose to take to provide more buses for
this service for its successful operation?

THE MINISTER OF STATE OF THE
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MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). Yes, .
Sir. The Green Lines service have been
introduced by DTC in the following routes:-

1) From Noida Sector-37 to
R.K. Puram Sector-|;

2) From Palika Kendra to
Shalimar Bagh (T) DESU
Colony; and

3) From New Delhi Railway
Station Gate |l to Sarita
Viharto BadarpurBorder.

(c) and (d). There has been very good
response from the commuters to the intro-
ductionofthegreenline services. Moregreen-
line service would be introduced, depending
upon the demand and the availability of
buses, by the DTC.

Deposits with Banks

270. SHRI GAYA PRASAD KORI: Will
the Minister of FINANCE be pleased to
state:

(a) the deposits with the commercial
banks and the Regional Rural Banks as on
30 September, 1991 and 8 November, 1991;
and

(b) if the deposits on 8 November, 1991
have decreased in comparison to the depos-
its on 30 September, 1991, the reasons
therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH ): (a) and (b). Figures relating to
deposits with Commercial Banks and Re-
gional RuralBanks ason 30.9.91and8.11.91
are not available with Reserve Bank of India.
However, deposits ason27.9.91 and 1.11.91
(Reporting Fridays) are as under:
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Deposits as DeposKs as
on 27.9.91 on 1.11.91
(Rs. in Crores)
Scheduled Commercial Banks 206794 209587
Regional Rural Banks 4828 4932
it would be, therefore, seen thatthe total
deposits in absolute terms have not de- Name of District No. of
creased. branches
Bijapur 133
English]
[English] Chickmagalur 80
ening of New Bank Branches In
Opening Kaataks s Chitradurga 82
271. SHRI G. MADE GOWDA: Will Dakhina Kannada 378
the Minister of FINANCE be pleased to
state: Dharwar ) 170
(a) the number of branches of national- Gulburga 82
ised banks operating in Karanataka district-
wise; and Hassan %9
(b) the number of new branches pro- Kudagu 81
posed to be opened in Karnataka during
1991, district-wise? Kolar 99
THE MINISTER OF STATE OF THE  Mandya 95
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The District-wise number of Mysore 153
branches of Public Sector Banks operating .
in Karnataka are given below:- Raichur 3
Name of District No. of Shimoga 122
branches i
Shimoga 106
Bangalore (Rural 69
9 ( ) Tumkur 117
Bangalore (Urban) 526
Uttat Kannada
Belgaum 166 .
(b) The opening of branches of Public
Bellary 82 Sector Banks under the extant licensing

Bidar 45

policy is a continuous process; which is

~ governed by licencess issued by Reserve
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Bank of India in this regard. As no specific
targets are fixed for opening of branches by
banks during a year, it is not possible to
project the number of branches that will be
opened in Karnataka during 1991, district-
wise.

CBI Raids to Unearth Black Money

272. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of FINANCE
be pleased to state:

(a) whether any decision has been
taken to involve the C.B.1. in the drive
against black money;

(b) if so, the reasons therefor; and

(c) the number of C.B.1. raids carried
out to flush out black money so far?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

(b) Does not arise.

~ (c) CBl has no conducted any searches
with a view to flash out black money.

Theft of Gold and Silver Seized by
Income Tax Authorities

273. SHRI RAUJNATH SONKAR
SHASTRI: Will the Minister of FINANCE
be pleased to state:
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(a) whether attention of the Govern-
ment has been drwan to the news item
captioned “Seized silver vanishes” appear-
ing inthe ‘Indian Express’ of October 10,1991;

(b) if so, detailed of the goid and silver
seized and the circumstances under which it
vanished from Government custody;

(c) the details of such seizures made in
the preceding three years and how much of
that has been returned and how much is still
in Government custody;

(d) whether any investigation has been
made intothe matter and actiontaken against
defaulters; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) 2.11kgs. of gold omaments and
13.554 kgs. of silver articles were actually
seized at the time of search. However, in the
Panchnama prepared at the time of search,
the total weight of article seized was wrongly
shown at a higher figure. The mistake was
noticed at the time of valuation by the Ap-
proved Valuer. It is not correct to state that
any seized articles vanished from the cus-
tody of the department.

(c) Details of Gold ornaments and other
assets including silver, seized inthe preced-
ing three years are as follows:

Financial Gold ornaments Value of other assets seized*
Year Seized (Rupees in Crores)

1990-91 67.66 118.46

1989-90 42.39 53.25

1988-89 68.33 52.82

*Silver is included in “Other assets”.
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The release and retention of seized
assets is determined at different stages of
Income Tax proceedings, such as

(i) proceedings under section 132(5)
and under section 132(12)

(i) assessment and penalty proceed-
ings and

(iii) appellate proceedings.

Therefore, it is not possible to maintain
statistics relating to retention and release of
assets seized during a particular period.

(d) and (e). An enquiry has been initi-
ated to fix responsibility on the officials re-
sponsible for the mistake in preparing the
Panchnama.

World Bank Advice on NRI Deposits

274. SHRI RAM NAIK: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe World Bank has advised
the Union Government to reduce the de-
pendence of economy on Non-resident Indi-
ans deposits and to explore ways for raising
funds from overseas through other schemas
and mechanisms; and

(b) if so, the reaction of the Union Gov-
ernment thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) Yes, Sir, the World
Bank, in its country Economic Memorandum
(1991) on India, has written that as a matter
of prudent debt management strategy India
should try to reduce its dependence on NRI
deposits and rely more on alternative instru-
ments with longer maturities and more pre-
dictable servicing profiles like bonds.
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(b) Government of India has constituted
a High Level Committee on Balance of
Payments under Chairmanship of Dr. C.

. Rangarajan, Member, Planning Commission

whose terms of reference include examining
and suggesting ways of changing the exist-
ing structure of debt. All suggestions in this
regard, including that of World Bank will be
examined by th<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>